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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Saturday, Tth February 1948

The Assembly met in the . Assembly Chamber of the Council House at
Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in
the Chair. <% '

P

¥

STARRED QUESTIONS AND ANSWERS
(a) OrAL ANSWERS
CONTRIBUTION TO REFUGEE RELIEF Funp BY LoNpox Orrick oF INDIAN RED
: Cross SocieTy '

149. *Mr. R, K. Sidhva: Will the Honourable Minister of Relief and
Rehabilitation please state: L

(2) whether the London offices of the Indian’ Red Cross Society have
contributed any sum for the relief of refugees;

(b) if so, how much;  °
(¢) whether besides monetary help, they have sent any mission for this work;
and

(d) in which Refugee camps this mission is working?

The Honourable Shri K. ©O. Neogy: (a) and (b): The Indian Red Cross
Society has no offices in London. The question of its London offices contribut-
ing any thing for refugee relief work does not arise. If the Honourable Mem-
ber meuns the British Red Cross Society, this Society has sent considerable

quantities of urgently needed medical and other supplies to the-Indian Red
Cross Society for relief work among refugees.

(¢) and (d). The British Red Cross Society has not sent any mission to
work in the refugee camps. '

Mr. R. K. Sidhva: Is there any other Mission that has come to India
from abroad for this purpose? "

The Honourable Shri K. 0. Neogy: I do not think so.

REHABILITATION OF REFUGEES IN KURUKHSHETRA AND OTHEE CAMPS

150. *Mr. R. K. Sidhva: Wl the Honourable Minister of Relief and
Rehabilitation please state:

(a) ‘whether the Government of India have decided to rehabilitate refugees
in the Kurukhshetra and other camps;

(b) if so, what are the definite proposals and how many of them have been
brought into effect; ) :

(c) whether Government are aware that many of the refugees from urban
areas could be useful as artisans, traders, professionals and technicians;

(d) whether Government intend to have a new City built for these refugees
or are desirous of absorbing them in other parts of India; and

(e) if so, whether Government have decided on any definite policy regarding
the same ?

The Honourable Shri K. 0. Neogy: (a) Yes.

(b) The Honourable Membey is referred to my answers to starred questions
Nos. 48 and 49 on the 31st January and also to the statement made on the floox

( 315 )
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of the House by the Honourab'e Prime Minister and by me on 8rd February '
last durng the debate on the motion to refer the I{ehabi)l’itat?on Financeelt)\d::iy-

pistration Bill to a Select Committee. The Honourable Member is also

refel:red to the comprehensive statement which I made on the floor of the House

on the 291;h November, 1947. Most of the schemes so far mentioned are either

already in the process of execution or will be taken up shortly.

(c¢) Yes.

(d) and (e). The Honourable Member is referred to my answer to starred
question Nos. 49 and 50 on the 31st January, 1948. All parts of the country
will share the burden of rehabilitating the refugees. Al'ocation of refugees
amongst Provinces and States is under dlscussion.

Mr. B. K, Sidhva: May I ask how many refugees are still in Kurukshetra?

The Honourable Shri K. O. Neogy: The number varies from day to day
«and I should not like to make a statement straightway. It is over two lakhs
in any case today.

Mr. B. K. Sidhva: Are refugees still coming to Kurukshetra or have they
been stopped from com.ng?

The Honourable Shri K. O. Neogy: They. are coming.  As a matter of
fact, those who are now being evacuated from the North West Frontier Pro-
vince are definitely allocated to Kurukshetra, and they are st'll coming.

e 5 (d) gt & e 2wt g 0 Pl K eSS
Rehabilitation Standing Committee y>&8 yy» WRala Uepys &2 (y40  ybe
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& il Sy (refugee)  ogshy o GSure hoe nl fn e
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@iani Gurumukh Singh Musafar: Arising out of part (d) of the question
under reference, I would like to know what action has been taken to imple-
ment the decision’of the Rehabilitation Standing Committee in regard to the
rehabilitation of refugees in urban areas throughout the whole of India and
which had estimated these numbers to be resettled, viz., Delhi, three lakhs,
U.P. five lakhs, C.P. two lakhs, Bhar one lakh, Bombay three lakhs, Ajmer
éhree lakhs, States etc. 2 lakhs, Orissa 25 thousand and Madras one and a half
lukh.

The Honourable Shri K. O. Neogy: The list to which my Honourable
friend has referred was drawn up on a cursory cons’deration of the requirements
and the possibilities of the different areas. The list has since l')ee.n gub]ected to &
careful scrutiny and it may be necessary to vary the figures in individual cises.

ImMPoRT AND CONSUMPTION OF FETEOL BY GOVERNMENT OF INDIA

151, *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Works,
Mines and Power please state: .

(i) the terms and conditions under which orders for petrol are placed by
the Government of India for the use of Government in the
Tiominion of Irdia; and

(i) the names of the firms with whom contracts have been made for the
purchase of petrol?
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(b) What is the carrying capacity of petroleum tanks in Bombay, Madras,
Calcutta and other parts of India? )

(¢) How many tankers arrived in each port of India during the year 1947?
Ind(‘d)’ How much petrol is used for Government purposes in the Dominion of

ia ?

(e) From wh'ch countries and which ports is petrol imported into India?

(f) What quantity was imported during the year 19472

The Honourable Shri N. V. @adgil: (a) (i) Supplies of Mogor Spirit to
Government indentors, are covered by long-term agreements ‘with the Oil
Companies in Indis. Supplies required from time to time, are drawn by
author’sed Direct Demanding Officers, who place Supply Orders direct, on the
companies concerned against the long-term contracts. Prices are fixed half-

yearly by the Government of India, and rebates at varying rates are allowed
by the Oil Companies on all supplies made to Government.

L (ii) i\fessrs. Burmah-Shell Ol Storage snd Distributing Company of India
imited ;

Messrs. Standard Vacuum 0il Co.; and
Messrs. Caltex (India) Ltd.

(b) Government do not consider it to be in the public interest to disclose
this information.

(c) As petrol is imported by the Oil Companies direct, Government have

no knowledge of the number of tankers which arrived in Indian ports during
1947.

(d) Average monthly offtake by indentors drawing supplies within the
Indian Dominion aganst Government contracts is approximatelyi 2 milliona
gallons.

(e) From Abadan (Iran and Bahrein Island).

(f) 59,304,193 gallons—for undivided India; separate figures for the Ind'an
Union are not available.

Mr. R. K. Sidhva: The Honourable Minister has referred to a long-tern.
agreement. May 1 know the nature of that long-term agreement?

The Honourable Shri N. V. Gadgil: They are long-term agreements.
Mr. B. K. Sidhva: What are the terms of the agreement?
The Honourable Shri N, V. Gadgil: Then I will have to produce the agre-

ments themselves and in that case I require notice.

Mr. R. K. Sidhva: The main points in the agreement I wanted to knc~
were whether there is any period and what are the rates and allowances grantea
to Govermment for the purchase.

The Homourable Shri N. V. Gadgil: I require notice for that.
Shri H. V. Kamath: Are Government contemplating to decontrol petro;*

The Honourable Shri N. V. Gadgil: Government always review the posi-
tion from time to t'me.

Mr R. K. Sidhva: The Honourable M nister stated that rebate is beiny
given to Government contracts. May I know how much the rebate is?

The Homourahle Shri N. V. Gadgil: The usual rebate.

Mr, R. K. Sidhva: What is the usual rebate?

The Honourable Sbrl N. V. Gadgil: Usual rebates are usua' rehates
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Mr. R. K. Sidhva: The Honourable Minister may say that he does mot
know. No rebate is given to an ordinary consumer. For wholesale dealers
two annas per gallon is given. May I know whether the two annas per gallon

as is given to wholesale dealers is given to Government or whether it is some-
thing more?

The Homourable Shri N. V. Gadgil: If the

' Honourable Member wante
details I require notice.

Shri H. V. Kamath: Do Government visualize decon
very near future?.

The Honourable Shri N. V. Gadgil: T have already answered that question.

. REGISTRATION AND REHABILITATION OF REFUGEES IN DELHI

+152. *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of Relief
and Rehabilitation be pleased to state the total number of refugees registered
in Delhi under Government order?

trol of petrol in the

(b) How many of these refugees have been rehabilitated so far in Delhi and
how many of them have been sent out of Delhi?

The Honourable Shri K. ©. Neogy: (a) 58.580 families comprising about 4
lakhs of refugees have so far been registered in Delhi

(b) No definite information is available. Up to the 15th January 1948,
the Delbi Employment Exchange found employment for 1,105 refugees and
the Transfer Bureau found employment for 1,118. The Delhi police force has
emplpyed over 1,200 refugees. Many others have been fixed up in Govern-
ment and”other employment through their own effort, and no figures regarding
them are available. Agricultural land in the De'hi Province has been allotted
to 131 families. There are some cultivators at the Delhi camps and they
could have been absorbed on land outside Delhi, but they are generally speak-
ing d's-inclined to go out of the city.

REGISTRATION OF CLAIMS FOR PROPERTY LEFT IN PARISTAN

1158, *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of Reliet
and Rehabilitation be pleased to state how many claims for property in
Pakistan have been registered with the Government of India?

(b) How manywcases have been disposed of so far?

(c) What is the estimated value of property left behind by refugees and
what is the total amount of claims so far made? .

The Honourable Shri K. 0. Neogy: (a) 50,438 claims have been tendered
for registration with the Registrar of Claims, Delhi, upto 28th January, 1948.
Similar information in respect of the claims registered in Ajmer-Merwara Pro-
vince has been called for, and will be laid on the table in due course.

(b) 25,480 cases have been registered upto 28th January, 1948 by the
Registrar of Cla’ms, Dehi. .

¢) It is not possible to give an estimate of property left behind by refugees
unti(l )all the cla}:ns have been tendered for registration and disposed of. The
amount of claims made in Delhi upto 28th January, 1948, is over Rs. 16 crores,
and in Ajmer-Merwara about 6 crores.

+Answer to this question lsid on the tabls, the' questioner being abuead.
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Nuusze or HINDU AND S1kE ABDUCTED WOMEN RECOVESED FROM PAxisT:

1154, *Shri ‘Deshbandhu Gupta: (2) Will the-Honourable Minister of Relief
and Rehabilitation be pleased to state how mony Hindu and Sikh abducted
women have been recovered so far from Pakistan territory ?

(b) How many have been so far restored to their families?

(c) How many of them are now in Government reseue homes?

(d) How many Muslim women were restored to Pakistan?

. The Honourable Shri K. C. Neogy: (s), (b) and (d). The Honoursble Momber
is referred to the reply given by the Honourable the Prime Minister to clause
(c) of Starred Question No. 115 by Giani Gurmukh Singh Musafar on the 4th
February, 1948, .

() There are two rescue homes onée ab Amritsar and the .other st Jullun-
dur. At the former there were 90 recovered women and children 6n the 6th
February and 613 at Jullundur. There is in addition a transit camp at Lahore
where there were 222. : )

MirATION OF REFUGERS FROM EAST TO WEST BENGAL

155. *Shri Rohini Kumar Chaudhuri: (8) Will the Honourable Minister of
Relief and Rehabilitation be plegsed to state whether it is a fact that a large
number of refugees have migrated from East Bengal to West Bengal ?

(b) If so, what is their total number and what steps have been taken by the
Government of India to give them relief-and to rehabilitate them?

The Honourable Shri K.~0. Neogy: (a) Yes.

(b) No figures are available. The Provinoial Government is extending to
the genuinely destitute among them the same measures of relief as they nor-
mally give to the indigent destitutes. Detailed information has been called for
from the Government of West Bangal. &

Shri M. Ananthagayanam Ayyangar: May I know the cost of the evacu-
ation from East Bengal to West Bengal? :

The Honourable Shri K. C. Neogy: I have no information—at least the
Central Government has not had to incur any cost on this account. -

Diwan Chaman Lall: Since no information is available regarding the num-
ber ‘of these refugees, will steps be taken to register these refugees compulsori-
ly? . :

The Honourahle Shri K. ©. Neogy: Not by the Government of India.

Diwan Chaman Lall: Will my Honourable friend make a recommendation
to the West Bengal Government in this respect? . .

‘I;e Honounbilge Shri K. O. Neogy: As I said, we have asked for detailed
information. It will be only on receipt of the detailed information that any
step can be taken.

Shri Rohini Kumar Chaudhuri: Has the Provincial Government of West
Bengal asked for any assistance from the Government of India in this matter?

The Honourable Shri K. €. Neogy: No such request has been received by

Ministry of Relief and Rehabilitation.
thes&n]sntfy&mtil‘;lymm Ayyangar: Is the evacuation due to any trouble

 has arisen § t Bengal? o
ths;’hh:qnt:nourlseul:lleE;;ﬁ xe.u%; Neogy: Actually I ansvf'ered a ques‘tn_(_m of th}s{
kind on the last occasion. There are certain factors which have facilitated this,
exm;lll:.sr'i M. Ananthasayanam Ayyangar: Is there any similar exodus from
West Bengal to East Bengal? P ‘ ‘

The Honourable Shri K. 0. Neogy: I am not aware of any counter exodus.

tAnswee to this question laid on the table, the questioner bomg absent,
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Shri Mihir Lal Chattopadhyay: Is the Honourable Minisfer aware of any
exodus from West to East Bengal?

The We Shri K. C. Neogy: As I have said, I have no information.
I am awaiting information from the Government of West Bengal.

Shri Rohini Kumar Ohaudhuri: May I know how Government come to
know that actually a certain number of refugees have come?

Thg Honourable Shri K. ©. Neogy: There have been communicat'ons, but
no definite figures are available yet.

Shri M. Ananthasayanam Ayyangar: Are any atteinpts made by the West
Bengal Government to rehabilitate them or at any rate provide for their accom-
modation, ete.? . i

Tae Honourable .Shri K. C. Neogy: All that can be known when we hear

from the West Bengal Government. As I said, we are await'ng information
from the West Bengal Government.

EMPLOYMENT OF ABLE-BODIED PUNJAB REFUGEES .

156. *Shri Rohini Kumar Chaudhuri: (a) Will the Honourab’é¢ Minister of
Relief 'and Rehabilitation be pleased to state what percentage of able-bodied
men and women amongst the Punjab refugees have been provided with employ-
ment? g

(b) What is the nature of such employments?

The Honourable Shri K. O. Neogy: (a) and (b). 7It is difficult to give any
exact figures or percentages of ‘‘able bodied men and women’'’ employed gain-
fully ; but roughly twenty Jakhs of persons have been settled in rural areas. A
fairly large number have also found employment in urban areas.

Seth @ovinddas: Is it a fact that some of these refugees who have been
sent to different provinces, where the provincial governments wanted to give
them certain work, have refused to take that work, and many of them have
even left the provinces where they have been actually sent?

The Honourable Shri K. C. Neogy: I have had such reports.

Seth Qovinddas: What is the Government going to do in this respect?
When these refugees are transferred to different provinces, is it not proper that
some definite undertaking should be tsken from them that the work which is
given to them by the Provincial Governments will be accepted?

The Honourable Bhrl X. C. Neogy: This will be considered.

Diwan Chaman Lall: Apart frora the numbers who have sett'ed in the
rural areas, which number is given by my Honourable friend as twenty lakhs,
may I ask whether he has any approximate figures of those who have settled
in urban areas?

The Honourable Shri K. 0. Neogy: I have not got the informat’on at the
moment.

Diwan Chaman Lall: May I ask whether there is any machinery available
whereby we can get the numbers who have been so settled ?

The Honourable Shri K. ©. Xeogy: I can call for the information. As a
matter of fact such information is expected to be supplied from time to time
by. the Provincial Governments. '

" Diwan Ohaman Lall: My question was whether there is any machinery in
existence at the present moment.

The Honourable Shri K. O. Neogy: There is no Central machinery, but
then provinces are, I am sure, competent to find out figures.

Diwan Chaman Lall: Is there any machinery in the province itself for
this particular purpose?



STARRED QUESTIONS AND ANSWERS 381
The Honourable Bhri K. 0. Neogy: I am sure there is.
Diwan Ohaman Lall: What is the nature of the machinery ?

The Eonouxable 8hri K. C. Neogy: The machinery, for instance, in the
East Punjab Government is an organization wh'ch is responsible for the re-
habilitation of refugees.

. Diwan Chaman Lall: May I ask exactly as to how that machinery operates
in order to place in employment urban refugees? :

. The Honourable Shri K. 0. Neogy: That machinery operates in the manner
in which it is expected to operate, namely it is expected to resettle people
wherever possible. - ‘

Diwan Chaman Lal: Do I take it that during these months no information
bas been made available to miy Honourable friend in regard to the numbds
settled in the urban areas? ' '

The Honourable Shri K. 0. Neogy: Well, I have not got the figures just
here. If the Honourable Member wants to have figures, 1 ean produce them.

Diwan Chaman Lall: May I take it that figures have been suppied?

The Homourable Shri K. C. Neogy: Yes, some figures have been received.

Shri Rohini Kumar Chaudhuri: Is it a fact that educated men and women
have been employed in relief work in Delhi and elsewhere on an allowance
which is muech lower than the ordinary scale of pay allowed to government
servants daing the same kind of work?

The Honourable Shri K. ©. Neogy: It is very difficult to give an answer
to a general question of this character. If my Honourable friend were to refer
to specific cases, I would be in a position to make enquiries, but 1 woild tell
my Honourab'e friend that to my knowledge some of the refugees have been
appointed on salaries which compare not at least unfavourably with the salaries
they obtained before they came out.

Shri H. V. KEamath: What are the various occupations that these able
bodied men and women have been provided in urban and rural areas?

The Honourable Shri K. 0. Neogy: I fear it will be a wery long catalogue.
NuMBEz oF REPUGERS DIED OF INFRCTIOUS DISBASES IN COUHSE OF EVACUATION

157, *Shri Rohini Kumar Ohaudhuri: Will the Honourable Minister of
Relief and Rehabilitation be pleased to state the total number of deaths amongst
the refugees brought to India during the peridd 1st September to 81st Decem-
ber, 1947 and how many of these cases were due to infectious diseases, such
as cholers, dysentery end small-pox?

The Honourable Shri X, O, Weogy: The figures readily available are the
following: " '

KURUKSHETRA CAMP DELHI CAMPS
Period lst Decomber, 1847 to 5th
Period B5th No;embe\r,. l;g:‘.‘ to 24th ' o "l 048
Cholera . . . . 98 - Cholera . Nil
Dysentery . . . 547 Dysentery . . Nil
Small-pox . A . 233 Bmall.pox. 1

Other causes . . . . 2,288 Other causes . . . 82
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Information concerning eamps in other provinces is being collected and wil;
be iaid on the table when available. Out of the refugees who came to India
from Pukistan since the 1st September 1047, large numbers have already been
settled on land and many are staying in urban areas and with friends und rela-
tions. Separate mortality figures relating to them are not available,

- Shri Rohini Kumar Chaudhuri: May 1 know if the refugees ‘on their arrival

in a particular camp are vaceinated or inoculated against cholera?
The Honourable Shri K. O, Neogy: They are, as a general rule.

Shri Rohini Kumar Chaudhuri: But is it a fact that these steps were not
itaken in the Kurukshetra Camp?

- The Honourable Shri K. 0. Neogy: 1 do not think so, but then at earlier
stages when the camp had not been properly organized, it is quite possible
that vaccination or inoculation could not bs undertaken prior to the admission
of. refugees to the camp.

Shri Rohini Kumar Ohandhuri: Is the Government aware that towards
the end of November last, in the Kurukshetra Camp the small-pox patients
were living with their relations in the same tent and they were not segregated?

The Honourable Shri K. C. Neogy: I do not th'nk iy Honourable friend’s
information is correct because I had been myself several times to the Kuruk-
sheira Camp and I have seen segregation wards myself. What actnally may
have happened is that in the earlier stuges eases were not detected. but then
imspection squads go about the camps and find out the patients and have them
removed to the segregation ward.

- Shri Rohini Kumar Chaudhuri: May I inform the Honourable Minister
that T myself went to Kurukshetra towards the end of November last and
there actually received reports that small-pox patients were living togefther
with their relations in the same tents? )

The Homourable Shri K. C. Neogy: I am glad my Honourable friend
detected such cases and I dare say he toek necessary action to have them
removed to the segregation ward.

< Shri. M. Ananthasayanam Ayyangar: May I ask if there are no longer
these epidemies prevalent iy the Kurukshetra Camp and - the other camps here?

The Honourable Shri K. C. Neogy: I should not say that these cases are
prevalent in an epidemic formn in the Kurukshetra Camp and other camps. In:
most cases infection had been carried from outside by these pat’ents nnd it
was only after ther reached the camps that: the disenses were detected”

Diwan 'Ohaman Lail: Ts it a fact that adequate steps have now heen taken
in the Kurukshetra Camp?

The Honourable Shri K. O. Neogy: Definitelv. T hope my Honourable
friend will find it possible to pay a visit to Kurukshetra Camp.

RELEASE oF GovERNMENT ST0RES OF BRICKS For Usk oF REFUGERS

. 158. *@iani Guruimnukh Singh Musafar: (a) Will the Honourable Minister
of Works, Mines and Power be pleased to state whether it is a fact that about
eighteen crores of bricks are lying stored at different kilns for the last so many
years and bave not been brought into use by Government?

(b) What do Government propose to do with these bricks?

(¢) If these are of no use to Government besause of their inferior quality,
do Government propose to release the same for the use of refugees?
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Thé Honourable Shri N. V. Gadgil: (a) Yes.
_ (b) and'(c). Government wish to use them for their own housing schemes
in the immediate future,-but they are prepared to consider the re’ease of some
bricks of inferior quality which are surplus to their requirements. Necessary

orders on this subject will issue shortly. FEven now in some deserving cases
release in small quantities is ordered.

CAUSES FOR INsTITUTION OF ENQUIRY 1NTO WORKING OF OFFICEOF CU  DIAXK OF
EvacUEEs PROPERTY sTO
159. *@iani Gurumukh Singh Musafar: (a) Will the Honourable Minister of
lelief and Rehabilitation be pleased to state the circumstances which led to
the aprcintnent of the Honourable Mr. Justice G. D. Khosla to enquire into
the working and affairs of the office of the Custodian of Evacuees’ Property?

(b) Has be submitted his report?

(¢) If so, do Government propose to lay a copy of the same on the table
of the House?

The Honourable Shri K. O. Neogy: (a) The problems of the custody, user and
disposal of evacuees' property were unprecedented in their nature and extent.
It was, therefore, necessary to review the progress of the work carried out by
the Custodian of Evacuees' Property after the initial stages. As there were
a number of complaints, both in the Press as well as d'rectly to this Ministry,
in respect of the work of the Custodian’s organisation, Government decided
that an officer of the status of the Judge of a High Court should be appointed
to enquire into the allegations as well as into the genera’ working of the office
of the Custodian.

(b) Yes.

(¢) No. Government do not caonsider it adv'sable to do so until after the
disposal of judicial proceedings and investigations against some of the officers
of the Custodian’s establishment.

Shri T. T. Krishnamachari: Am I to understand that the Honourable
Minister has initiated proceedings against the officers involved, as a result of
that Report? 4

The Honourable Shri X. O. Weogy: Yes, that is a fact as regards some
officers. -

Shri Mohan Lal Saksena: May T know in how many cases proceedings
have been instituted ?

The Honourable Shri K. 0. Neogy: Two officers: are under arrest; then
there are other cases where investigations are proceeding involving a number
of officers and other employees.

IMPORT OF BETEL NUTS DURING 1947 AND PROTECTION TO INDIAN GROWERS

160. *Shri S. V. Krishnamurthy Rao: Will the Houourable Minister of Com-
merce beé pleased to state:

() the quantity of betel nuts for which import licenses were granted during
the year 1947:

" (b) the quantity actually imported;

(c) whether Government are aware that the price of beteg nutg has gons
down by 50 per cent., especially for the inferior varieties; and

(d) If so, what steps Government propose to take to give sdequate protec-
tion to the Indian grower? .

The Honourable Mr. 0. H. Bhabha: (a) 86,400 tons.

(b) 48,170 tons.
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(c) Detai's gf arecanut prices in 8 markets from December, 1944 as far as
available are laid on the table. This statement does not reveal that any serious
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fall in prices has taken place as suggested by the Honourable Member.

(d) Does not ar'se.

Average monthly wholzsal> prises of green and cured arecanuts at Trichur Magket

(Cozhin State)
(Price per Imperial Maund)
CURED NUTS
f Green .
Month Year Nuts Arasal Ailan Choor Chalakudi
Rs. a.P. Rs. a.? Rs. a. P. Rs. 4. P. Rs. 4. P,
December—January 1944 NoMar- 94 5 0 61 8 0 98010 -0 97 3 O
ket, - .
June—July . 1945 1311 0 92 4 0 61 8 0 86 3 O
December—January 1945 Nomar- 102 8 0 7611 0 95 0 O
ket.
June-July . . 1946 4011 O 92 4 0 84 1 O 8 6 O oo
December—Janu 1946 Nomar- 106 10 0 9512 0 96 3 0146 6 O
ket.
June—July . . 1947 3113 0131 3 010013 013312 0161 5 0
November—December . 1947 30 7 0149 0 012812 0138 2 0148 5 O

Monthly prizes of arccanu’s at M ingdore Market

(Price per Standard Maund)

Choll Koka New
Month Year From To From To From To
Re. a.P. Ro. o.». Rs. a. 2. Rs. A. 7. Re. a. 7. Ra. a. P,
June . 1946 67 4 O 69 8 0 17 4 0 20 8 0 60 0 O 68 8 0
December . 1946 90 8 0101 8 0 37 8 O 69 0 0 68 0 0 76 0 O
June . 1947 93. 4 0108 4 0 3012 O 49.12 0 81 4 O 95 8 O
December . 1947 91 8 0110 0 0 26 0 0 47 0 0 76 0 O 8 8 ©

Av:rage monthly wiolesal: prices of cured arecanuts of Palghat Market Malabar

District
(Price per Standard Maund)
—
Month Year Choor Ailan Ottavettu
Rs. A. P Rs. A. 2. ‘Rs. a. p
June . 1845 73 2 0 16 4 0 No Sales.
December 1945 6 ¢ 0 4 5 0 Ditto.
June 1946  No Sales. 8612 0 Ditto.
December 1946 119 10 © 7910 0 Ditto.
June 1947 144 10 0  No Rales. Ditto.
Decerber . 1947

11913 0

Ditto. 120 11 0
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Shri 8. V. Erishnamurthy Rao: Has not the Vice-President of the Arecanut
Merchants’ Association made representationg giving the actual prices in the
mzax?:ut market and pointed out that they have gone down by nearly fifty per
cent. ? .

The Homourable Mr. 0. H. Bhabha: Some such representation has been
received, but the prices that are available with the Government do not corro-
borate, that statement.

Shri 8. V. Krishnamurthy Bao: Will Government make any investigation
and cal for reports from markets?

The Honourable Mr. 0. H. Bhabha: The details are already contained in
the statement ‘which T am placing on the Table of the House. ’

Shri 8, V. Erishnamurthy Rao: May 1 know it any maximum is fixed for
the annual import quota? ‘

’.Ehp Honourable Mr. C. H. Bhabha: No maximum is fixed; actually, the
quantity imported is less than the quantity for which import licences were
granted.

Shri M. Ananthasayanam Ayyangar: Has any limit been fixed below
which if prices fall Government wll take action by prohibiting imports ?

The Honourable Mr. C. H. Bhabha: No, but Government will watch’ the
situation and will review the position periodically.

Shri M. Ananthasayanam Ayyangar: What is the present price of betel
nuts as compared to the. previous prices?

The Honourable Mr. 0. H. Bhabha: I have placed a statement on the
Table of the House which shows that there has not been any serious fall in’
Prices. i

Shri M. Ananthasayanam Ayyangar: Is it wrong to say that the prices
have gone down by fifty per cent.? .

The Honourable Mr. 0. H. Bhabha: They have not gone down by 50 per
cent.

8hri B. Das: Did not the price of arecanut go up ten times the pre-war
price during the war and is it not high time that arecanut should be reduced
in price so that men I'ke myself and my friend the Honourable Minister for
‘Works, Mines and Power are able to get sufficient arecanuts? =

The Honourable Mr. 0. H. Bhabha: I have not compared tl}e current and
pre-war prices of arecanuts, o0 I urn unable to answer that question.

SmueeLmNG or ImporTED BETEL NUTS THROUGH PAKISTAN BORDER

161.*Shri 8. V. Krishnamurthy Rao: Will the Honourable Minister of
Commerce he pleased to state:

(a) whether Government are aware that the price of imported betel nuts
is Ras. 12 to Rs” 20 per maund of 28 lbs. after paying an excise duty of Rs. 9/10{-
per maund; i o .

(b) whether Government are awsre that this'is due to the smuggling of
imported betel nuts through the Pakistan border as Pukistan nuﬁa;’

(c) whether Governmuent propose to impose import duty on Pakistan nuts;
and

(@) if not, what steps Government propose to take to prevent the smuggling
of imported betel nuts through the Pakistan border?

The Honourable Mr, 0. H. Bhabha: (a) The average price of imported
varieties at Caleutta in November 1947 was about Rs. 63 per standard maund
of 80 bs. T lay on the table the available information in respect of prices of
imported varieties.
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(b), {¢) and (d). The Honourable Member's attention is invited to the:
reply which I have just given to his question No. 160. The information dis-
closed in the statement which I have laid on the table does not support the
statement made by the Honourable Member that prices of betel nuts have fallen
as the resu't of imports from Singapore or Pakistan.

—a
Whelesale prices of Ar at Caloutia market
{Price per Standard maund)
. LOCAL VARIETIES
Month - Year  Hansa Tathai Moghai Penang  Singapore

Rs. A.P. Rs. . P. Rs. o. P. Rs. Ao. P. Rs. a. P.
64 0 60 ..

. . 4 0 0 2 0 ..

January . . . 1847 5312 0 6512 9 60 3 0 63 O 6 6414 8
February . . - 1947 5614 0 56 4 0 60 3 0 62 8 0 64 6 O
March . . . 1847 86 2 0 5612 0 63 0 0 6314 0 64 0
April 1047 53 8 0 55 8 0 62 65 0 6212 0 6212 0

y . 1947 58 6 0 5712 9 69 3 0 62 1 6 6111 O
June . 1947 60 2 0 64 0 O 60 O O 64 2 0 64 O O
July . 1947 62 1 9 66 3 0 6112 0 656 0 0 68 O O
A . 1847 63 4 0 67. 0 0 NO SUPPLY 68 4 0
September 1047 6114 0.64 2 O Nil 60 0 0 61 4 0
Oectober . . . . 1947 6114 4 62 3 3 50 3 3 61 3 3 59 0 O
November . . . . 1947 659 0 0 5912 0 5710 9 63 0 0 63 0 O

Shri M. Ananthasayanam Ayyangar: Is it a fact that smuggling is going
on in the Pakistan border, regarding betel nuts, as alleged in this questton?

The Honourable Mr. O. H. Bhabha: Not to the knowledge of Government.

Shri §. V. Krishnamurthy Rao: Is Government aware that after Partition,
-especially in the South which has nearly 2,27,000 acres out of the total of
2,60,000 acres of arecanut gardens, cultivation had to be carried on very inten-
sively and under very adverse circumstances?
- 'The Honourable Mr. €. H. Bhabha: Government have no such informa-
tion.

Shri M. Ananthasayanam Ayyangar: Will Government make enquiries ?

(No reply.)
DisTRIBUTION OF TRAOTORS IMPORTED DURING 1944—47 10 PROVINCES AND
STaTES ) .

162. *Shri §. V. Krishnamurthy Rao: Will the Honourable Minister of
Commerce be pleased to state:
(a) the number of tractors imported into Indis during the years 1944 to 1947;

(b) how they were distributed to the Provinces and States;

(c) for how many tractors the Government of Mysore had placed orders
Auring each of these years; and

(1) how many they have been supplied during each of these years?

The Honourable Mr. €. H. Bhabha: (a) to (d). The Honourable Member
ig presumably referring to tractors imported on Government account. I lay on
the table three statements giving the required information.
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Statement I showing the wumber of tractors imported during the years 1944 to 1947 on Govern~

ment Acoount
1944 .
1945 . 65
1946 . 65
1947 .o121
288
S ¢ II showing distribution ae bet various Provinces and States of imported
: tractors
No. of trac- No. of trac-
Provinces tors a;:lp- States tors sup-
R pli plied
Bombay . . 9 Rampur 5
United Provinces . 39 chgs 6
Bihar . . . 7 Hyderabad 6
Madras . . 10 Travancore 2
Sind . 25 Mysore 10
Punjab 35 Bindi 1
N.-W.F.P. 3 Bhopal . 4
Bengal . . 16 Patiala 2
Assam . . . ']
Central Provinoes . 1 36
Baluchistan . . 6
Private Parties 4
230 - —_—
40
Trmporisi Agricultural Resoarch °
mperial Ur
Iﬁtit’uhe, New Delhi . . 2
Indian Dairy Department,
alore . . . . 1
Cent Traotor Organisation, (]
New Pusa ol

Note~In addition the Myzore State was supplied with 15 tractors from American Army
mtuheombythelinhﬁ-yongn‘oulbm. Out of these the State retained 8 and
eturned the bal s ptabl

——

Statement 111 showing the number of tractors for which orders had been placed by the Mysore
Government and the mmba;f mpph'ad’lo them during the years 1944 to 1947

Year No. of tractors order- No. of tractors sup-
ed plied
1844 . . . . . . . 24 NQ
1845 , . . D . . . Nil Na
1848 . . . . . B . 2 ]
1947 , . . . . . . Nd 7
Total . . 26 10
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Segh Qovinddas: Is it not a fact, Sir, that the requirements of Provinces
regarding tractors “were much larger than the actual number of tractors that
have been supplied to them? 1f it is, by what time do the (iovernment think
that the requirements of all the Provinces would be met?

The Honourable Mr. C. H. Bhabha: The first part of the question is correct.

As regards the second part, I cannot say definitely—it will depend upon the
supply position from abroad.

Seth Govinddas: By what time do Government think that the new batches

of tractors from abroad will be received, and in how many countries have orders
been placed? : ’

The Honourable Mr. C. H. Bhabha: I want notice.

Shri S. V. Krishnamurthy Rao: May I know the answer to (c) and (d) of
the Question?

The Honourable Mr. C. H, Bhabha: There is a statement which shows
the position clearly. As regards Mysore, so far ten tractors have been supplied;
they have ordered for 26 tractors.

Shri T. T. Krishnamachari: May I ask the Honourable Minister whether
his Ministry is working in close co'laboration with the Ministry of Agriculture
who are having under their charge the Central Tractor Organisation, or whether
his Ministry acts unilaterally issuing import licences for tractors?

The Honourable Mr. C. H. Bhabba: All import licences are issued by the
. Commerce Mnistry on the recommendation of the Agriculture Ministry who
place these orders and the supply is made through the India Supply Mission.

Shri H. V. Kamath: From which countries were these tractors being
imported during the last three years?

The Homourable Mr. C. H. Bhabha: I have no definite information, ' but
mostly from America.

" Shri H. V. Kamath: Do no other countries manufacture them ?

The Homourable Mr, O. H. Bhabha: There are tractors manufactured in
the United Kingdom too.

Diwan Chamean Lall: Is it a fact that an order has been placed for 300—
400 ‘ight tractors?

The Honourable Mr. 0. H. Bhabha: 1 should like to have notice. Actual-
ly no orders are placed through the Commerce Ministry and this question
should have been put to the Agriculture Ministry.

Shri H. V. Kamath: Does not the U.S.S.R. manufacture tractors?

The Honourable Mr, C. H. Bhabha: 1 have no information

Seth Qovinddas:  Have ary orders been placed with the U.8.8.R.?

The Homourable Mr. O, H. Bhabha: I do not think so.

Shri M. Anmthmy'&mm Ayyangar: At wl.mat stage do the plans stand to
put up a plant for the manufacture of tractors in ths country?

The Honourable Mr. C. H. Bhabha: Notice.

Shi 8. V. Krishnamurthy Rao: May I know when these ten tractors were
supplied to Mysore?
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The Honourable Mr. C. H. Bhabha: According to the statement laid on the
‘Table of the House, three were supplied in 1946 and seven in 1947,

Shri H.. V. Kamath: When shall we start manufacturing tractors in our
own country?

(No reply.)

8hri 8. V. Krishnamurthy Rao: Is it a fact that the Government of Bombay
“irecze’ all the tractors that are imported through Bombay Port, for their
own use?

The Honourable Mr. 0. H. Bhabha: Some such order was passed by the
Bombuy Uoyernment recently but that was subsequently rescinded.

Rai Bahadur Sri Narain Mahtha: Are Government aware that the Govern-
ment of Bombay have “‘frozen’’ a large number of dactors for which full price
has been paid by a number of agriculturists who ‘do cultivation on & large
scale?

Mr. Speaker: That has been answered.

The Honourable Mr. 0. H. Bhabha: Subsequently that order has been
cancelled.

Rai Bahadur Sri Narain Mahtha: I have here a certain number of cases
which.......o.oeveine.

Mr. Speaker: The Honourable Member may not glve information here;
he may give it outside the House.

Seth Govinddas: Is it not a fact that if certain alterations are made in the
machinery of the Gun Carriage Factory-and the Ordnance Factory at Jubbul-
pore, then tractors can be manufactured in India, and have Government recsiv-
ed any information in this respect? .

The Honourable Mr. O. H. Bhabha: T have no information on the subject.

Shri 8. V. Krishnamurthy Rao: As Mysore is a deficit State in the matter
of food-stuffs, and as they have many schemes in view, will Government con-
sider the desirabil ty of supplying these tractors urgently to Mysore_r"::;_

The Honourable Mr. O. H. Bhabha: That factor will be kept in view, Sir.
Removar o ImPorT CONTROL ON (GOODS FEOM STEELING AREAS AND BARTFR FOE
PURCHASES IN DOLLAR AREAS
163. *8hri V. 0. Kesava Rao: (a) Will the Honourable Minister for Com-
merce be pleased to state whether it is a fact that import control on certain
luxury goods such as motor carg is to be lifted in respect of purchases from the
Sterling Area? e

(b) Do Government propose to allow the purchase of goods on the barter
basis from the Dollar Area?

(c) If the barter system is not generally applicable, do Government propose
to prepare a list of commodities that they would allow to be purchased on the
barter system and a list of those for which export permits will be granted?

The Honourable Mr. C. H. Bhabha: (a) No, Sir.

(b) and (¢). While Government have on occasions themselves entered into
barter arrangements for the procurement of food grains from sbroad, they do
not ordinarily propose to allow the purchase of goods by private parties on a
barter bas’s in view of the difficulties involved and the opportunity for rnal-
practices that such arrangements are likely to give rise to, particularly at a
time when the utmost conservation of our dollar and other exchange resources
is pecessary in the interests of our national economy.
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APPOINTMENT OF SUPERANNUATED PERSONNEL IN RESETTLEMENT AND
EMPLOYMENT EXCHANGES

184. *Shri- V. C. Kesava Rao: (a) Wili the Honourable Minister of Labour
be pleased to state whether Government are aware that, superannuated personnel
are being appointed in the Resettlement and Employment Exchanges?

(b) If so, do Government propose to lay on the table of the House a list of
such versonnel employed in these offices?

(e) Are not qualified persons available for these posts?

(d) What is the system adopted in filling officers’ vacancies in thege offices?

The Honourable Shri Jagjivan Ram: (a) On the presumption that the
Hmmu.mble-Member is referring only to the Employment Exchanges under
the Director-General of Resettlement aund Employment, the snswer is in the
negative.

(b) and (¢). Do not arise.

, (d) Recruitment of gazetted officers is normally made through the Federal
Pubiic Service Commission.

Shri M. Ananthasayanam Ayyangar: Arising out of unswer to part (a) am
I to understand that there are no superannuated men at all in the employ of
the Resettlement and Employment Exchanges?

The Honourable Shri Jagjivanram: I have already given the answer.
OFFICERS AND OTHER PERSONNEL FROSECUTED FOB CORRUPTION IN MINISTRY
oF Works, MINEs AND POWER

165. *Shri V. C. Kesava Rao: (a) Will the Honourable Minister of Works,
Mines, and Power be pleased to state what is the number of prosecutions con-
nected with corruption that have been launched against officers and other per-
sonacl “‘under the Ministry of Works, Mines and Power?

!

(b) Do Government propose to consider the question of instituting an enquiry
into the fortunes of these corrupt officials?

The Honourable Shri N. V. Gadgil: (a) The number of persons who have
already been prosecuted and convicted, is three; the number of persons who
were prosecuted but acquitted is two and the number of persons, whose prosecu-
tion has been sanctioned is fourteen.

.(b) Yes.
Causes ror STRIKE IN C.P.W.D. AXp NUMBER OF PBRSONS INVOLVED

166. *Shri V. O. Kesava Rao: (a) Wil! the Honourable Minister -:)f Workg,
Mines and Power be pleased to state the reasons for the strike going on im
C.P.W.D.?

(b) What steps have Government taken to persuade the workers to return
to work?

(c) What is the number of persons involved in the strike, trade-wise?

(d) What is the nature of the work which has been held up on account of
the strike?

{e) Is it the intention of Government to employ new men in place of the
strikers? .

The Honourable Shri N, V. Gadgil: (a) No employees of the Cenirsl Public
Works Department are on strike at present.

(b) tor(e). Do nob arise.
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1l

NoMBER AND NAMES OF TRIBUNALS APPOINTED BY MINISTRY OF HOME AFFAIRS

167. *Shri Mohan Lal Saksena: (a) Will the Honourable Minister of Law be
pleased to state how many tribunals appointed by the Ministry of Home Affairs
are still functioning?e- ~

(by TIs it a fact that many of the members of these tribunals now belong to
Pakistan?

(e) If so, what is the position of such members and have any substitutes
been appointed in their place?

(d) Do Government propose to lay on the table of the House a statement
giving the following information: - :

(i) the names of the different tribunak§zis

(it) the number of cases tried, as well ag%f those:disposed of; and

(iii) the period for which each of the tribunals has worked and the costs
incurred by Government in each case?

The Honourable Dr. B. R. Ambedkar: (a) It is presumed that the Honour-
able Member is referring to the Special Tribunals constituted under the Criminal
Law Amendment Ordinance, 1943. The number of such Tribunals stiil fune-
tioning is four.

{(b) and (c). There were three Special Tribunals with headquarters st
Lahore some members of which now belong to Pakistan. Under the Indian
Independence (Special Tribunals) Order, 1947, these Tribunals and the cases
pending before them were reshuffled and one of the Tribunals was assigned {o
West Punjab with members belonging to Pakistan and the pending cases
relating to Pakistan. The other two Tribunals with members belonging to
India and pending cases relating to India were transferred to India and re-
designated as the East Punjab and the Bombay” Special Tribunals. One new
member who is required to complete the composition of the East Punjab Tri-
bunal has already been appointed by the East Punjab Government and the
two new members required to complete the composition of the Bombay Special
Tribunal are being appointed by the Bombay Government.

(d) A statement giving the information asked for is laid on the table.
—d

’ STATEMENT.

Namoe of the different Tribunals Date from No. of cases No. of cases Cost incurred
which each tried and pending dis- in each csse
Tribunal s  disposed of posal

working
1 2 3 4 3
First Special Tribunal, Calcutta September, 66 12 Information
9143 not available

s q Speoial Trit 1, July, Nil 1 Ditto.

Caloutta. 1945 -
East Punjab Speoial Tribunal May, 54* 79 Ditto.

(late third Special Tribunal, 1945

Lahore),
Bombay Special Tribunal (late February, 6 2 Ditto.

2nd Special Tribunal, Lahore) 1945

*Including oases diaposed of by the Firsb Lahore Special Tribunal ;et up in Septem her
1943 which is now dosignated as ﬁ‘; West Punjab Special Tribunal. P P ¢
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Shri M. Ananthassyanam Ayyangar: Sir, how long will the Tribunals take
to dispose of the pending cases? )

The Homourable Dr. B. R. Ambedkar: I am quite sunable to give any
definite reply.

Shri Mohan Lal Saksena: Is it a fact that a number of cases are pending
before these tribunals?

The Honourable Dr. B. R. Ambedkar: T believe it is true.

Shri Mohan Lal Saksena: Is the Honourable Minister for Law taking any
steps to expedite their disposal? !

The Honourable Dr. B. R. Ambedkar: Well. it is very difficult for & Minister
of Government to expedite disposal of cases before the Tribunals. The main
reason for the delay in the disposal of cases is the adjournment obtained by
parties on various grounds. It is very difficult to preseribe any hard and fast
rules for the grant of adjournments.

Mr. R. K. Sidhva: Are there legitimate grounds for these grant of adjourn-
ments?

The Honourable Dr. B. R. Ambedkar: I cannot say.

Shri Mohan Lal Saksena: Is there any definite p.eriods for which these fri-
bunals have been appointed?

The Homourable Dr. B. R. Ambedkar: No, Sir.

Numeer axp CarrTaL oF LicENsep Feus mdrorTiNG MacEINERY, EQUIPMENT,
ETC., DURING 1847
+168. *Bhri Deshbandhu Gupta: (a) Will the Honourable Minister of Com-
merce be pleased to state the number, classification and capitsl of new industrial

undertakin:« to whom licenses have been issued for import of machinery, equip-
ment and components before and after August, 19477

(b) Wkbat is the standard by which priority of a new industrial undertaking
is judged?

The HonOurable Mr. 0. H. Bhabha: (a) I lay on the table a statemens
showing dotails of the licences granted before and after the 15th August 1047,
for the impcrt of capital goods required by various industrial undertakings.
Informaticn relating to the capital of these undertakings is not, however,
readily available and the time and labour involved in the compilation of these

figures wauld scarcely be commensurate with the results that are likely to be
acheived.

(b) Applications for import of capital goods are decided as and when received
and in scrutinising these applications a distinetion is made only in respect of
those industriss for which expansion plans have been approved by G?varnmant.
In the case of hese planned industries, licences are granted only if the pro-.
posed undertaking fits into the approved plan of industrial expansion. Other
cases are considered on the basis of their general essentinlity and the usefulness
of the undertaking to the country’s economy.

— " A
+Answer to this question-laid en the table, the questionér being absent.
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Stetsnsat <oing  nember af licenses granted for impors of Capilal Goods required by
New Industrinl undertakings connected with various Industries before and afier August 1947

Number li d Numberli A
Industry before August after August
. 1947 1947

Iron and Steel Industry .
Non- Ferrous Metal Industry
Machine Tool Industry . .
Electrical Power Machinery .
Electrical Equipment
Automobile . .
Shipbuilding
Road Building .
Cotton Textile Industry
Rayon . .

Jute .

Other Textile

Hosiery Machinery

Chemical Industry .
Druge and Pharmaceuticals .
Paper and wood pulp

Cement: . .

Leather

Cinema

Soap

Paint

Ceram ¢ . .
Glass Refractories
Miacall Ind

LAY R

3
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Printing . .
Edible Oil Industry

Mining . .
Food & Drink Ind
Aleohol . . .
Refrigeration and Ice Plants
Sugar Machinery . . .
Match Industry . .
Plastic Industry .
Agrioulture Implements

Dairy Machinery.
Fertilizer Machinery

ustry ’

Bl: Loy oBuRagos
@®

SHORT NOTICE QUESTIONS AND ANSWERS

ENCROACEMENT ON WESTERN BORDER OF KARIMGANJ SUB-DIVISION IN
AsSAM BY PARISTAN GOVERNMENT. -

Shri Rohini Kumar Chaudhuri: (a) Will the Honourable the Prime Minister
be pleased to state whether it is a fact that the Government of Pakistan have
encroached on the Western Boarder of Karimganj Sub-Division in Assam?

(b) If so, what action has been taken by the Government of India to clesr
the encroachment and to check their further progress?

(c) Have Government received any information on the subject sither from
the Premier of Assam or the Secretary of the Karimganj Congress Committee?

The Honourable Pandit Jawaharlal Nehru: (a) and (b). The Honourable
Member is presumably referring to the boundary dispute between Assam and
East Bengal at Patharia Reserve Forest. We were informed by the Assam
Government on January 26 that forces sent by the East Bengal Governmeut
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buve trespassed into this forest which has been allotted to Assam by ]

Radcliffe Award and which is clearly shown within the territory of Assam 1ii
4he map attached to the Award. We at once telegraphed the Pukistan Govern-
.ment asking them to withdraw their foreces from this area and stated that failing
withdrawal of the party, the Government of India may have to consider othei
aetion. 'We also suggested that until the boundary had been demarcated by a
Joint Survey Commission consisting of the representatives of the two Govern-
wments Assamn Government should be in undisturbed possession of this ares.
-We have repeated the demand in a subsequent telegram dated February 2, 1948
and are waiting for reply from the Government of Pakistan.

-(¢) No communication on the subject has been received from the Secre-
tary of the Karimganj Congress Committee.

Shri Rohini Kumar Chaughuri: Has the attention of the Honourable the
:Prime Minister been drawn to the telegram, dated the 29th January 1948 from
the Secretary of the Karimganj Congress Committee which reads as follows:

“Pakistan -Government encroached ahout 42 square miles border Karimganj. Interviewed
Assam Premier this morning. Pray immediate intervention.

Has the Prime Minister received a copy of this telegram?

The Honourable Pandit Jawaharlal Nehru: As I have stated in my reply,
I have not been able to trace the telegram which the Honourable Member
has mentioned. The Honourable Member will remember that in the coursc
of the last few days we have received some thousands of telegrams. In fact,
it has been difficult even to sort all of them—so many thousands have come—
and it is_quite possible this telegram may have come. Anyhow the facts are as
‘given in my reply and we are fully alive to the situation. We have received
full reports from the Premier and the Governor of Assam.

Shri Rohini Kumar Chaudhuri: Did the Honourable the Prime Minister
have any opportunity of dizcussing this matter with the Governor of Assam
during his recent visit to Dethi? '

The Honourable Pandit Jawaharlal Nehru: Yes, we had a full discussion
with the Governor of Assam on this matter during his recent visit to Delhi.

Shri’ Mihir Lal Chattopadhyay: Is the Honourable the Prime Minister
aware of the fact that recently there have heen instances of trespass by Paki-
stan trobps into the Eastern frontier of Bengal.

The HonoOurable Pandit Jawaharlal Nehru: So far as I am aware, there has
been no trespuass by troops. I suppose my friend is referring to the Fastern
border of Indin. There have of course been instances where armed police haver
trespassed into the territory of India. In fact, these minor incidenis on the
berder occur from time to time on both sides and it is very difficult to keep a
record of them. The House is aware of the fact that the boundaries havé not
been clearly demarcated, with the result that it is very difficult to pay where
they end, except tvith the aid of survey maps.

Seth Qovinddas: As far as these borders are concerned, was there no such
attack on the border of Jaisalmer and what has happened to that attack?

The Homourable Pandit Jawaharlal Nehru: That is another question, I
think, which my colleague the Defence Minister will deal with. We were talk-
ing about the Eastern Pakistan, not the Jaisalmer border. There wes a raid
on the Taisalmer side and it was repulsed.

Shri Mihir La]l Chattopadhyay: May T know whether the Armed Polce are
still in possession of the territories there? : ' )

The Homourable Pandit Jawaharlal Nehru: In thie case,—Patarin® Yo.
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PATHAY RAIDERS ATTACK FROM PAKISTAN ON INDIAN BORDER IN JAISALMER STATE

Mr; Speaker: There is a Short Notice Question by Mr. Deshbandhu Gupta,
I find he is not present. Will any other member put the question?

I may read the question aud the Honourable the Defence Minister may
answer if.

“(a) Will the Honourable Mirister of Defence be pleased to state whether
_the attention of Government has been drawn to the fact that a number of
villages near Jaisalmer were attacked by Pathan raiders from Pskistan on
the 23rd January 1948? Hitse .

(b) If so, what is the total number of casualties suffered and the amount
of property looted? &

(c) Why were the Government of India unable te prevent the raid in time?

(d) What steps are being taken by Government tg prevent repetition of
such incidents on the Indo-Pakistan border?

The Honourable Sardar Baldev Singh: (a) Yes.

(b) Exact details are not available but it is understood that 3 villages were
attacked resulting in the death of 81 persous and the looting and burning of
1386 houses.

(c) and (d). Tt is not in the public interest to disclose this information. I
might say, however, that it is not always possible to prevent minor raids across
the best guarded froutier in any country. but I should like to assure the House
that Government are fully alive to their responsibilities in this regard and are
taking all necessary precautions. )

Shri T. T. Krishnamachari: Mav T ask the Honourable the Defenze Minister
whether his attention has been drawn to an information appearing in the
newspapers today that the East Bengal Government are raiging a volunteer
Army of 150,000 and whether he can give an assurance to the House that the
position in reggrd to the Indo-Pakistan frontier on the east is also adequately
safeguarded hy the Government of India. .

The Bonourable Sardar Baldev Singh: T have seen that report. T cannot
say whether it is correct or not, hut as far as the Government of India is con-
cerned, we are taking every possible precaution for protecting the country.

Seth Govinddas: Have the Government received any information with
respect to the Jaisalmer raid from the Maharajah's Government there, and,
if 8o, what have they said as far as that raid is concerned?

The Honourable Sardar Baldev Singh: The information that I have given to
,the House is from all possible sources. It also includes information from &

States Deparbment.

Seth Govinddas: As far as the deaths are concerned, the Honnurah! - Minster
has said that 31 persons have died in that raid. May I know whather any
compensation heing paid by the Jaisalmer State Government to th> bereaved
families? .

The Honourable Sardar Baldev Singh: I have no information.

Seth @ovinddas: Will the Government move the Jaisalmer State Govern-
ment to see that adequate compensation is given to the families of the persons
who have died?

The Honourable Sardar Baldev Singh: I will make enquiries, Sir, but T am
not sure whether the Jaisalmer State Government will give any compensation.

Shri H. V. Kamath: What is the totel length of the Indo-Pakistan border,
8ir, in the west? ’
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The Homourable Sardar Baldev Singh: 1 do not remember off-hand, but 1
can give the information if my Homourable friend will ask for it later.

Shri H. V. Eamath: Is thero any proposal to build fortifications™ on the
border?

The Honourable Sardar Baldev Singh: The question as a whole is under
oxamination and whatever precautions, whether by fortification or otherwise,
are necessary they will, I am sure, be taken into consideration. =

Shri Mohan Lal Saksena: Has protest been lodged with the Pakistan Gov-
ernment with regard to this raid, and if so, have they given any explanation
for that? ‘

The Honourable Sardar Baldev Singh: We did make a protest to the Paki- |
stan Government and I think the reply received from them raid that they were
making enguiries.

Shri Mohan Lal Saksena: Do the Pakistan (Government admit the fact that
that raid was made by the soldiers and nationals of Pakistan?

The Honoursble Sardar Baldev Singh: I have no information. They say*®
that some people did go into Jaisalmer. :

Shri Mohan Lal Sakesena: Will the Government of India represeut to the
Pakistan Government to make & thorough enquiry about the persons who magde
that raid and also to see that the Pakistan Government gives them an under-
taking that no such thing would be repeated in the future.

The Homourable Sardar Baldev Singh: The matter is under negotintion with:
the Pakistan Government and I do not know what reply has heen received. Az
soon as a reply is received, I will inform my Honourable friend.

Shri M. Ananthesayanam Ayvangar: May T know whether the Government
has any information regatding the number of raiders? )

The Honourable Sardar Baldev Singh: I am afraid this information is mol
available. .

Shri M. Ansnthasayanam Ayyangar: May 1 know if any steps are heing
taken to raise o local militia or Home Guard to protect these borders and io
see that no such raids oceur hereafter?

The Honourable Sardar Baldev Singh: Those proposals are under consider-
ation.

The Honourable Pandit Jawaharlal Nehru: May I add to the information
given by the Defence Minister? 8o far as we kmow, these raids, especially
this raid at Jaisslmer, wns conducted by certain tribal people called Pavindas *
and others coming from the tribal area and Avan side. They were not regular
goldiers nor were they normal inhabitants of the border. At the present momnent,
a vast number of these Pavindas and other tribal people are spread out’ over
Pakistan areas and it seems that the Pakistan authorities are not easily.
capable of emtrolling them anvwhere within even their territory. much less
sheir border.  So far as we know, a few hundreds of these Pavindns came down
seross the Jalsalmer border. These people. as the House will be aware, in
the winter monthe. o large number of them. spread out all over Tndia, doing
some petty trade—money lending and sometimes misbehaving in  extracting
money from people and so on. Now these people have been prevenied from
coming to India this vear., They have heen concentrated in West Punjab and
may he in Sind and they have mishehaved a great deal all over the place.
There has heen another big difference in that normally these people when they
come down from their summer homes down to Tndia in winter, they nre de-
prived of their weapone. This time they have not been deprived of theit
weapons, so that they have got their rifles with them and it is easv for them
with these rifles and with the genernl disorder that prevails round aboub to
minke these raids. '
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Soth Govinddas: My fumily “have migrated from Jaisslmer State and I
have got relations also there. From them 1 have received information that
out of the people who invaded Jaisalmer border there were certain Pakis?ani
soldiers belonging to the Pakistan Army. May 1 know whether the Jaisalmer
State Government has writken to the Government of India that some of the
raiders were actual soldiers and there were not merely tribesmen?

The Honourable Pandit Jawaharlal Nehru: I am afraid ] do not lmow.

The m‘mounhla Sardar Baldev Singh: I too ka¥e got no information like
that. i~

Shri Mohan Lal Saksena: May I know whether the raiders were soldiers or
tribesmen 4nd have the Indisn Government written to the Pakistan Goveru-
ment that they are responsible for them or not?

The Honourable Sardar Baldev Singh: Of course, for all the mids that take
place from Pakistan side, the” Pakisten Government must be responsible.

Shri Mohan Lal Saksens: May I know whether the Government of India
bave made any claim for compensation and damages for the loss of life and
goods suffered by those on the Indisn border. :

The Homourable Pandit Jawaharlal Nehru: Yes, Sir. We bave made several
elaims in regard to this particular matter and we are still in correspondence.
No particular c¢laim has been put forward for compensation. but we had pra-
viously pointed on several occasionz that we demand compensation whenever
such a thing occurs.

Seth Govinddas: Will the Government make eﬁquiries,_ 8ir, from the Jaisal-
mer Government and find out whether out of the raiders some belong to the
Pakistan ‘Army?

The Honourable Sardar Baldev Singh: We are prepared to make enquiries

Shri Ramnarayan Singh: May I know whether the raiders were driven back
and whether they were pursued into the Pakistan territory and if so, hew far?

The Honourable Sardar Baldev Singh: They were not pursued. They were
driven out of Jnisalmer State by Jaisalmer Police, but they were not pursued
into the Pakistan territory.

Shri Ramnarayan Singh: Why not?

Mr, Speaker: Order, order.

ghri Rohini Eumar Ohaudburi: Are there any casualty amongsi the raiders.

The Honourable Sardsr Baldev Singh: Not to our Government’s knowledge.

Dr. B. Pattabhi Sitaramayya: May T enquire if Government nve fully satbis-
fieed aboni the co-operation of the Prnce of Jaisalmer State in this reepect?

The Honourable Sardar Baldev Singh: Yes, Sir.

- Shri M. Ananthasayanam Ayyangar: The Ionournble the Prime Minister
just now said thut the raiders were there strewn over the entire Province of
Pakistan and the Pakistan Government itself feels unable to check them. May
I know what steps are being taken by the Pakistan Government to prevent
these raiders and how it has become impossible for them? Ts it only an excuse
or in it a policy for them to dissociate these raiders along with their own troops
and to raid and cause a lot of inconvenience and hardship to the border countries
in the Tndian Tinion? .

. The Honourable Pandit Jawsharlal Nehru: I do not know if ruy Honourable
fm_end wants me to tell him what Pukistan Government’s poliey iz in regard to
this. \:V_e can make our own guessez from such information as we possess.
Our policy naturally is to defend our frontiers and to repel any raid that occurs.



MINIMUM WAGES BILL—contd.

_ Mr, Speaker: The House had passed the motion for cousideration of she
Bill to provide for fixing minimum wages in certsin employments as reported
by the Belect Committee. We will now proceed with the clause by clause
coneideration of the Bill.

Shri T. T. Krishnamachari (Madras: General): Sir, [ beg to move:

“That in clause 2 of the Bill, for the words ‘have been’ whevever they occur, the words
‘may be' be substiiuted.”

Actuslly, Sir, these words have occurred six times in clause 2. The position
really is that the time factor has not been taken into account and' it may not
be that this definition comes into operation only after the wages have been
fixed but before that happens. Therefore I have suggested the words ‘‘may ve"’
which only removes the probability of a lacuna. 8ir, I move.

Mr., Speaker: Amendment moved:

“That in clauee 2 of the Bill, for The words ‘have been’ wherever they occur, the words
‘may be' be sibstituted.”

The Honourable Shri Jagijtvan Ram (Minister for Labour): The view of the
draftsman and the Law Department is that “‘have heen’' is more appropriate
than ‘‘may be’’ and therefore, I do not accept this amendment.

Shri T. T. Krishnamachari: I have no desire to press the amendment und
beg leave of the House to withdraw it.

Mr. Speaker: Has the Honourable Member leave of the House to withdraw
the amendment?

The smendment was by leave of the Assembly withdrawn.
8hri T. T. Erishnamachari: Sir, I move:

“That in part (b) (i} of clange 2 of the Bill, after the words ‘major pert', the words
‘any corporation established by an Act of the Central Legislature’ be inseried.'

This is merelv a provision against any future contingency. Corporations are
now being brought into being by acts of this Legislature and they are all under
the control of the Central Government. T feel that the Damodar Valley Cor-
poration and corporations of that category should also be brought.into the scope
of the definition of sub-clause (h). Sir, 1 move.

Mr. Bpeaker: Amendment moved:

“Thal in part (b} (i) of clause 2 of the Bill, afier the words 'major port', the warde
‘any corporation established by an Act of the Central Legislaiure' be inserted.” .

The Honourable Shri Jagjivan Ram: I accept it.

Mr. Speaker: The question is:

“That in part (L) (i} of clause 2 =I the Bill. after the words ‘major port’, the words
‘any corporation established hy an Act of the Central Leuielature' be inserted.”

The motion was adopted.

Mr. Naziruddin Ahmad (West Bengal: Muslini): Sir, I beg to move: -

“That for the words ‘appropriate government’ wherever they ocenr in the Bill; the words
‘appropriate Government’ be substituted.’

The word Government should begin with a capital letter.

Mr, Speaker: As regards some of his amendments of the nature he hag just
sought to move. T think these are all matters of correct printing; further he
is not moving an amendment to any particular clause. but it seems this is a
suggestion to the printer in respect of all the clauses. T think his amendments
are in the alternative either the ‘G’ rhould be ecapital nt all places or it should
be small at all places; it should not he small A at some and Capital A at other
places. I think it may be left to the printer of the Bill.

(398)
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Mr. Nagiruddin Ahmad: I find some difficulty in accepting straightaway the
fact that it is all due o printing mistakes. If there is any, I shall be glad not
to press the amendment. The whole question depends on as to how the matter
stood in the copy of the Bill which was signed by the Members of the Select
Committee. 1f the signed copy is correct but tie printed copy wrang, then
perhaps the amendment may not be necessary. But the soundness of this view
in doubtful. But if the original copy is wrong, then at any rate the amendmertt
will be necessary.

There is again the other question. I have found ‘the same mistake in 32
different places for which 1 have given notice. The question is whether the
Bill that is printed and circulated before the Members is the Bill before us.
It the House accepts the Bill as it is printed, I think that the printer has no
authority to interfere with what has been passed. My personal feeling, of
(I-,Iaurse. is that T shall be guided entirely by your ruling hgd the sense of the

ouse. .

Shri M. Ananthasayanam Ayyangar (Madras: General): His objection is to
the Government being allowed to grow or contract as it likes.

Mr. Speaker: What I propose to do with reference to this is this. These
amendments 1, 2 and 3 as also other amendments, in fact all his amendments.
are all of that nature—, 1 would ask the draftsman to scrutinize these and correct
the proofs accordingiy. That is the only course possible. Otherwise what
will happen is this: We will be spending our time over having a small ‘G’
or a small ‘A’ and still the printer will print it with a big ‘A’ or & big ‘G".

Shri M. Ananthasayanam Ayyangar: On that account the entire Bill will
become inoperative.

Mr. Speaker: I do appreciate his anxiety that the printing of the Bill should
be a verv accurate and correct one. 1 think that disposes of all his amend-
ments. B

Mr. Naziruddin Ahmad: My amendwents may be moved in one word.

Mr. Speaker: The extract of these proceedings will go to the draftsman. and
the needful will be done in this matter. After all, it is not a matter of sub-
stance; it is a matter of putting correctly thé draft. Tt is not & question of any
changes in the Bill. It is only a question of correcting the proofs properly.
Unfortunately, the standard of printing has so much deteriorated of late that,
in spite of proof reading three or four times, there are mistakes; and incidenlally,
I may state to the HMouse that, that is one of the reasons why it does not becorae
possible to circulate Bills or Select Committee reports earlier. There are
delays and inaccuracies in the Press. However, that is a different mattier.
Then I need not take up any amendments of the Honourable Member Mr.
Naziruddin Ahmad. They are all disposed of by the observations made by me.

Mr. T. T. Krishnamachari: Sir. T heg to move:

imngy}:::' l{)lep:é‘gesh)a t(ut)h :fa nc‘l;&se 2 of the Bill. the words ‘or under any scheme of social
As the‘ clause stands at present the definition of wages would not include
any contribution psid by the employer to any Pension Fund or Provident
Fund. We have in contemplation now an employees insurance
fund. Tt is quite possible that the Legislature might later on under-
take other schemes of social insurance in which case there might be
a definite liability, ro far as the employer is concerned, to deduct a portion of
the wages as contribution to this fund besides paying a contribution himself.
The idea is that in the case of any such fund coming into operation the position
must he reviewed, Sir, T move: .

12 woown
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Mr. Speaker: Amendment moved:

_ “That in part (h) (ii) of clause 2 of the Bill, the words ‘or under any. scheme of social
insurance’ be added at the end.”

‘The Honourable Shri Jagjivan Ram: Sir, I accept the amendment.
Mr, Speaker: The question is:

. “That in part (h) (ii) of clause 2 of the Bill, the words ‘or under any scheme of social
¢insurance’ be added at the end.” ’

The motion was adopted.

Mr, Speaker: The question is:

“‘That clause 2, as amended, stand part of the Bill.”

The motion was adopted.

Shri K. Santhanam (Madras: General): Sir, I move:

“That in the Provito to sub-clause (1) of clause 3 of the Bill, for the word ‘where’ the
words ‘in which’ be#ubstituted.”

The word ‘‘where” does not seem to be very appropriste here. That is.
why I move this amendment,

Mr. Speaker: Amendment moved:

*“That in the Proviso to sub-
words ‘in which’ be substituted.

The Honourable Shri Jagjivan Ram: Sir, T have no
amendment.

Mr. Speaker: The question is:

“That in the Proviso to sub-clavse (1j of clause 3 of the Bill, for the word ‘where’ the
words ‘in which’ be substituted.”

The motion was adopted.
. Shri K. Santhanam: Sir, T move:
‘(i) That in part (c) 6f sub-clause.(2) of clause 3 of the Bill, after the word ‘employees’
where it oceurs in line 3, the words ‘doing a minimum prescribed work’ be inserted” ; and

“(ii) that to part (c) of sub-clause (2) of clanse 3 of the Bill the following proviso be
added, namely : .

’clmxse (1) of clanse 3 of the Bill, for the word ‘wheve’ the

objection o the

‘Provided that where an emplayee is unable to do the prescribed minimum work by the
failure of the employer in any manner, the employee shall he deemed to have. done the

prescribed minimum work’.”

This i an important and substantial amendment which the House should
carefully consider. As the clause stands, it is open to an employee who is
engaged on piece-rate basis to go to the employer’s place and'do no work
whatever and still demand a full day’s wages. I want the emplover to be
protected against either a go-slow movement or a rere sitting-in strike.
According to the clause as it stands, Government may fix a rate of wages on
a time-work basie. They may say that he must get for a particular day a
‘minimum day’s wages.» That is to prevent the employer from giving 2 or 3
hours’ work su that in the piece-rate he may get only a part of the minimum
wages. That ix a necessary thing. But the employer aiso deserves to be pro-
tected. We should not go to the other extreme and say that whenever en em-
ploree comes and sits in a place the employer must be obliged to give a full
day's wages. 1f the first part of my amendment stood as it is it might happen

“that the employee would go to the factory and the employer may not give him
wotk or facilities for work, snd therefore even if he sits for eight hours he
may not be able to do the minimum work. Therefore in the second
paft of the amendment I have put in a Proviso which is very essent:gl;
otherwise it might give rise to serious abuses. All piece-rate people wnay claim
without doing sny minimum work a full day’s wages. In this way the whole
business may get into serious disorder and disintegration. I therefore submib
that the amendment should be carefully considered and accepted. Sir, I
move. -
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Mr, Speaker: Amendment moved: .
*i(i) That in pert (c) of sub-clause 12) of danse 3 of the Rili, after the word ‘employees’

where it occurs in line 3, the words ‘doing a minimum prescribed work’ be inserted” ; aud

“(ii) that to part (c) of sub-clanse {2} of clause 3 of the Bill the following proviso be
added, namely :

Provided that where an employee is unable to do the prescribed minimam work by the
failure of the employer in any manner, the employee shall be deemed to have done the
prescribed minimum work’.”

The Honmourable Shri Jagjivan Ram: Sir. my Honourable friend Mr.
Santhanam’as amendment, as is evident from his ch, proceeds on the basis
that we are to deal with a dishonest lot of people, If that is the presumption
I think parts (a), (b), (¢), (d) should all go out. In piece-rate there is some
guarantee that the labourer will do 8 certain piece of work and . then he
will get the wages. But in time-work there is no guarantee; and if you pro-
ceed on thai hasis that the labourer is & dishonest felfow that risk is greater in
time-rate that in piece-rate. What we envisdge in this clause is that the
labour=r who is working at piece-rate can be guaranteed a minimum wage per
day or a particular period that may be settled, i.e.. per week or per month,
ete. So the risk that is pointed out is involved in everything, and more so in
the time-rate. The man who is paid dsily or weekly may come end sit_and
chat without doing anything, and be may get his wages. BSo if we proceed on
that astumption 211 these clauses ghould be deleted. Sir, I cannot accept
the amendment.

Prof. Shibban Lal Saksena (U. T.: General): Sir. I am really surprised
at this amendment. The effect of it. if accepted, will be to nullify the whole
olause. What will happen is that the employer will say always that the worker
has not done the preseribed minimum. The thing is this; we have to visualise
how things will work., At present it is well known that the employee has no
safeguard, particularly in the agricultural season. This Bill will give him
come righis. Fven now it will be very difficult for him to know his rights and
demand them. Therefore even if he does his full work there will be somplaints
against himn and disciplinary setion and other things. Our experience always i
that wherever there are rights given to labour, the emplovers make standing
orders and other orders and then tell the workers that they have failed to do
this and that, and so o . :

So if we put in this provision the net result will be that even what has heen
given in this will not be available to him. At present the emgiioyae is protected
and not the emplover who is already very strong. No employee getting one
rupee or one-and-a-half rupees per day will go to Court and contest. If be
goes slow he will not get any wage. T therefore think that Mr, SBanihanam s’
anxiety is hased on the theoretical hope that every emplovee will be ahle to
defeat the words of the Act. That will not happen. There should be a
guarnniee and protection to the emploves andgnot to the employer and no
employee can defeat the law by these methods. - 1f there are “‘go slow’ tactics.
then an employer has his rules and the disciplinary courts. The most down-.
trodden people are being given certain rights and Members should not be of
the opinion that these provisions are going to defeat the purpose of the Act.
After )l T think the Bill has been very earefully drafted and every effort has
been made to see that there is no hardship to the emplover. The Minister has
pointed out that if Mr, Santhanam's suggestion is adopted then it must apply
%o the other clauses too. Therefore, the anxiety expressed is not based on any
experience in working labour organizations.

Mr, Naziroddin Ahmad: T beg to support this amendment. It is hased on
& very sound principle. Tn fuct minimum wages have been prescribed abviously
for n minimuin kind of work. Mare assurance of pay without an asswrance of
work wonld be doing the thing in & half-hearted fashion. There is a relat’'on bet-
ween pay and work and that is what this #imple amendment seeks to sstablish.
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Sir, rights ard obligations are mutual and reciprocal. In these ecircumstances
the amendment is 4 very proper one. All that it seeks to do ig that the wage-
earner does the minimum prescribed piece of work. to earn the wage. DPres-
cribed there ‘means prescribed by Government. So Government will fix the
inimum wages and also fix fhe minimum amount of work. This should go
hand in tand and I think the amendment would remove a real lacuna,

* Shri B. Das (Orissa: General): I support the amendment moved by my
friend Mr. Santhanam. T was surprised and felt very much hurt when my
Honourable friend, the Minister of Labour cast suspicions at the employers. |
happen 1o te a share-holder of the Government of India and the Government of
India happens to be the largest employer of railway labour. The other day I
‘was grateful © hear from Mr. Shastri that he believes the railway workmen
are not doing much work, and my Honourable friend. Prof. Saksena, who
happens to control one section of the trade union on railways—I think the
0.°& T. Ra'lway, now going to be abolished—also felt-in his heart and agreed
with us that tailway workmen are not doing sufficient work for the money thev
earn. Why should we be thought of suspiciously when the labourer w1l not
~do his daty? It is true according to statistics of Government that railway labour
is not working enough. And how is the Government going to compel that
labour to work more if he is going to be guided by his socialist leaders outside
the trade an.ons who advise workers to go into their workshops and not work
but to follow their advice as they are assuwred by this ‘‘blessed’” Minimum

ages Act thut they will get tieir solaries in spite of sitting idle. I maintain,
8Sir, that something must be done to give the quid pro quo to the employvers.
Yesterday 1 said that I did not think this Bill would be workable. Now the
moment we start with discussions on elange 8. Mr. Santhanam points out a
lacuna—a big lacuna over which one may ponder. I think msny people hete
talk ahout the snterprise of an industrialist and laugh ae if he is a Shylock
extracting blood from the workers. But it is not  so. Today all of us are
mnemibers .of this House represenfing a free India Nation. We are faciug the
problem that the railway workers are not doing proper work. They have
multiplied their number. Technical men who were working lift by themselves,
require now mates and these are now being made to'lift the chigel and the
hammer!  These are outlandish ideas horrowed from western countries. I
want the co-operation of the labour leaders in this House o that the Govera-
ment will not fail. in their efforts’to industrialise. If there has been any failurs
ou our side, T think 't is the spirit of non-co-operation of the working clasges
thet has led to the failure of the railway industries in India.

I therefore” strongly support the amendment of my friend, Mr. Santhanam,
and T do hope my labour friends and socialist friends in this House and outside
will give the guid pro quo to the employer in this House and outside.

Shri M. Ananthasayanam Ayyangar: There is much foree in the
ment moved by Mr. Santhanam,
the provision mude in Clause 17.

. The object of the Bill is that two kinds of wa
others are auxiliary to them—

(a) time work and (b) piece work.

So far as time and piece works, are concerned in sub-clause 2 of section 8,
they are provided for by way of minimum rates in clauses (8) and (b). ~Mini-
mum rate of wuges for time work is in clause (a) and the minimum’ rate of
wages for piace work is in clause (b). - )

In case of piece work. that is ten points or ten items (which may constitute
& piece), or & particular quantity, assuming cubic feet may constitute a piece,
the minimum for such piece in each industry is provided. In like manner we

armend-
But T would like him to see and compare

ges are contemplated and two
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have so many rupees per hour,

work aud it is provided for in sub-clause (a), and piece wo!
tity or numbey i» provided for in clause (bj. ~ The rates of
for. We will assume that one person is ot mble to do it
minimum for which the rate is fixed, and he works for less than an hour, is he to
go empty-hanced? Therefore some provision is made for a minimum so far as
time work is concerned, Likewise, we will have a whole piece, zny 1G cubic
feet which has to be turned out. Let us assume he is able to do nine cubic feet
and he has spent some time over it. Is he to go empty-handed? Therefore
the third clause, clause {¢) refers to the minimum rate per time.

If a piege of work cousists of 10 cft. and
measure of piece but a measure of time.
he must be giver the barest minimum.
piece of prescrited work a guaranteed ti
muneration according to time is fixed.
“rate’” is not used in sub-clause (¢).

or annas per hour, or week '
,veither by quan-
iges are provided
“one hour 15 the

a man does only 9 cft. it cannot be
The man has spent sometime and-
1f & man is unable to do a minimum
me rate ig fixed, or a guaranteed re-
You will find that advisedly the word
A niinimum rate of remuneration is fixed,
not wages, in the case of employees employed on piece work for the purpose of
securing to such employee s minimum rate of wages on a time work basis. It
"is assumed in sub:clause (c) that he is unable to render the full piece.
The piece will certainly be the minimum for which s minimum ratc will
be fixed.” If he goes below that minimum shall he go empty-hapded ?
They say tha: s guaranteed time rate at least shall be fixed, which will be
less than the picee work rate. 1f once again you say that it must be oply in

case be does a minimum piece of work or the prescribed piece of work, that
will be begging -the question. -

Shri K. Santhanam: The Honourable Member's interpretation is not at
all in conforauty with the explanation given by the Honourable Minister,

Shri M. Ansnthasayanam Ayyangar: I have my interpretation and the
Honourable Minister has his. I should he glad to be corrected if I am wrong
but merely to quote the Minister against me is not enough and I will not be
satisfied. :

Clause 3 refers to the fixing of minimum wages. As regards payment of
wages whut safeguards have been provided in the Bill to avoid either the
workman slachening or the cmployers refusing to pay? There are three kinds
-of rate and three distinct provisions by way of different clauses— clauses 186,
17 and 18. Clause 15 refers to wages of worker who works for less than the
normal workiog day: clause 16 refers to wages for two or more classes of work
and clause 17 {0 minimum time rate wages for piece work. Clause 17 reads:

“"Where an umploiee is employed on piece work for which minitanm time rate and not a

minimum piece rate has been fixed pnder this Act, the employer shall pay to such employes
wages at not less than the minimum time rate.” W

.

This is the exact clause which my Honourable friend seeks to amend.
“‘Under this Act’” means the previous provision under which this ininimum
time rate is fixed. T shall.give a concrete instance. 10 eft. may be {he piege
but the man may do only 4 eft. It takes him a certain smount of time and
according to the time taken by him he shall be paid, thoygh he may not com-
plete the piece of work. The man will not go empty-hahded, and he will be
paid according to the number of hours Le has put in, baving regard to the
number of hours he has normally to work to complete the piece.  If & man
attends his factory and spends sometime he is entitled to some rate, which is
the minimum rate fixed: it is less than *he ordinary time rate but the minimum
he will be able to get. That T feel is the object of the Bill and this amendment:
will unfortunately go against that. Naturally all of ug should be interested in
seeing that a man who does not work ought not to be paid. This is not & penal.
act or code which tries to penslise the employer, who epends all his time and.
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energy and brings an industry into existence. It is neither to bis advantage nor
to the advaniage of the community., Quite often it is the workman that has
to be safeguardcd % against the employer who has the whip-hand. Lt is for
that purpose that this minimum rate is fixed. 1 believe that this smendment
will uot serve ihui purpose. My Honourable friend, I would request, might
consider the mutter again or I would leave it to the House to decide.

Shri K, Santhanam: Sir, T do not want to press my amendment. I beg
leave of the House to withdraw it. ’

Mr, Speaker: Has the Honourable Member leave of the House to withdraw
the amendment? ) ‘

The amendment was, by leave of the Assembly, withdrawn.

-Shri 0. V. Alagesan (Madras: General): Sir, my observations are confined
to agriculture only. Yesterday a fear was expressed that the three year period
referred to in the clause will lead to delay and benefit to the agricultural
workers under the Act will be postponed. I may say that the provincial
governments wili rather jump ai this legislation as it will enable them to act
quickly. As my Honourable iriend Shri Subramaniam pointed out yesterday,
the provineial governments are conironted at every harvest with agrarign trouble
and deadlock and they have somehow to improvise a method to deal with it.
This Bill shows them the way and they will devise the machinery to settle these
troubles smcothly. .

~Again in fixing the minimum wages the Honourable Labour Minister to}d
us yesterday and also rightly laid stress on the point that if any industry, agri-
culture or otherwise is unable to pay even the minimum wages to the -workers,
it ‘has .10 right to exist and he was rightly applauded by the House for thas,
because he enunciated a very wholesome principle. Taking the case of agricul-
ture my Honourable friend Shri Bishwanath Das, ez-Premier of Orissa, yesterday
made a very impressive and, 1 may say, excellent speech. He spoke with a
rich experience in agricultural problems and made several important points. He
said that most of the agricultural holdings are very small and it is a well known
fact that they are uneconomic, I would request the Honourable Labour Minis-
ter to bear this in mind. We should insist on minimum wages to be paid to
the agricultural workers: they should also get their due. Here it is & question
of not one under-dog but two under-dogs, perhaps one slightly better than the
other. I wean the small land-holder and the agricultural worker. In the
absence of any legislation to liquidate all the uneconomic holdings and con-
solidate them into economic holdings, the position is rather diﬂigult aqd this 1
think will be taken into consideration by the appropriate authorities while fixing
minimum wages. I would even urge upon the Honourable Minister who has so
much sympathy for the agricultural slabourers, a class that has been neglected,
ill-treated and ill-paid for ages, to take this fact into consideration, and per-
suade the government to bring forward & measure which will liquidate all
uneconomic Foldings and which will enable such people who have economic
holdings to pay not cnly the minimum wages fixed b\}t even slightly better
wuges. The Select Committee has removed the distinction between mewn and
women workers and in my opinion they have not cited sufficient reasons for
that.

Mr, Speaker: The Honourable Member is going into the wider question of
the principles on which the minimum wages have to be fixed. That is going
much beyond the scope of the clause before the House now. We have passed
the consideration stage of the Bill and are now concerned with clause 8, which
seeks to lay down the procedure to fix minimum rates of wages. Will he.
therefore, restrict his remarks only to the provision of this clause instead of
going into the general question? -
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Shri O, V. Alagesan: I submit, Sir, I had no intention ofigoing into the
general question. What "I wanted to say was that in case this distinetion is
temoved women may not be able to find employment in certain classes of work
and it will be 4 hardship on them.

Prof. Shibban LAl Saksena: Although I do not want to move any amend-
ment to this cisuse I want to draw the attention of the Honourable Minister to
two things. In part (a) of sub-clause (1) of this clause a period of three Years is.
prescribed for the appropriate governments to take action in thé case of agricul-
tural occupations and a period of two years for others. 1In the case of occupa-
tiong which the Provincial Government may not notify under section 27 two
vears will begip from the date of the notification. I think that unless : the
Horourable Minister moves the Provincial Governments in the matter no
action may be taken for two years. As T said I do not want to move any amend-
ment. 1 only want to draw the Honourable Minister’s attention 1o the fset
that he has given too wide a latitude to the Provincial Governments. I wish
he had given not more than six months’ time, because things are already over-
due and two or three years' period is I think an uncenscionably long time.

Again, iu part (b) of sub-clause (1) of this clause the time given for re-
viewing the rates is five vears. T think that is too big an interval. I have nob
proposed any, amendment, but I hope the Honourable Minister will by his
energy make the Provincial Governments act more quickly in this matter.
Yesterduy we heard the speech of the ex-Priemer of Orissa. 1f there are any
other friends of that nature they might take a very long time. I hope the
Honourable Minister will see that his noble work is not nullified in that manner.
I hope that although he has given a wide latitude of twaier three vears under
part (a) of this sub-clause he will see that the thing is done quickly.

The Honourable Shri Jagjivan Ram: Sir, I did not expect that on part (c)
of sub:clause 2 of this clause there would be so much discussion. The principle
in that part of the sub-clause lays down that even for the workers who are
engaged in piece work some remuneration may be guranteed on a time scale
basis. It may be said that some piece workers, if they do a specified piece of
work, get Rs. 3 or Rs. 4 per day. But when we calculate we find that they
get the Re. 8 or 4 after they work for, say, 12 or 13 hours. The intention of
this part of the sub-clause is that the piece rates may be so fixed as to conform
to the minimum time rate. Therefore I do not find any difficulty in that. I,
of all persons, have always been insisting that the labour leaders should make
the workers realize their duties and responsibilities and not only their rights.
I for one slways maintain that the workers should conscientiously do their
work.

My friend Mr. B. Das is always after Geneva or Washington in all question
he brings- .s if the measures that the Government of Indis bring are copied
on the lines of the measures in Western countries. -We certainly do so in some
cases where we find that those measures are beneficial to this country. But
certainly we do not copy them blankly. In this provision there is nothing which
has been copied from the Western countries. He brought the question of the
railwaymen and others. That question was not at all relevant to sub-clause
(8). In the railway most of the employees are not on piece rstges but.»'avre on
time scale. So the analogy was quite irrelevant. Anyway sthis provision is
quite a necessary one.

The point that has been raised by my friend Mr. Shibban Lal Saksenu
deserves consideration. I may state for the informahpn of the Hoqse that all
the Provincial Governments are anxious to put ’this Bill int:o execution as s001
as possible. Only recently I had a conference with the Provincial Labour Minis-
ters at which ‘thie Bill was considered, apart from the opinions that we received
from the Provincial Governments when the Bill was circulated. All these



406 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE),  [7ru FEB, 1048

[Shri Jagjivan Ram] -
Ministers exvoressed their anxiety that the passage of this Bill should be expedit-
ed. About Orissa I may say this. Of all the Ministers that were present, the
Labour Minister of Orissa was most anxious in this matter because Orissa to-
day is facing more trouble in agricultural labour—even more acute than what
they are facing in Madras. These are the two Provinces where the question of
agricultural labourers has assumed a very acute form, I am sure the Provincial
ﬁrovemments will take up this question as soon as the Bill is passed iuto an

ct.

As regards the question of revision, a period of five years has been fixed.
But that is only the maximum period. It is open to the Provincial Govern-
‘ments to review the position when they find that there has been either a steep
fall or a steuy: rise in the cost of living. 1t is open to them to revise the wages
even after a period of six or three months. As I said, five years ie only the
maximum pericd.

1 hope the clause will be passed unanimously.

Mr, Spesker: . The question is:

“That clause 3, as amended, stand part of the Bill.”

The motivn was ‘adopted.

Clause 3 as amended was added to the Bill.

Clauses 4 to 18 were added to the Bill.

Shri T. T. Krishnamachari: 1 move:

“That in part () of sub-clause (2) of clause 19 of the Bill, the words ‘or as he may deem
necessary for carrying out the purposes of this Act’ he omitted.”

Sir, the jticular sub-clause reads like this:

“Subject to any rules made in this behalf, an Inspector may, within the local. limits
tor which he is appointed I . . . . exercise such cther powers as may be prescribed, or as
he may deem necessary for carrying out the purposes of this Act.”’

The discretion in regard to deciding what ave the powers necessary for carvy-
ing out the purposes of this Act is normally vested in the Govt. Central or Pro-
vincial as the case may be but it is also being given to the inspector
in part (e) of sub-clause (2). I think that must have been due to a mistake.
Surely an inspector cannot be permitted to go beyond what is prescr:bed by the
rules. Probably the Honourable Minister would be willing to accept this amerd-

ment.
Mr. Speaker: Amendment moved:

“That in part (e} of sub-clause (2) of clause 19 of the Bill. the words ‘or as he may deem

necessary for carrying out the purposes o;f this Act’ be omitted.”

The Honourable Shri Jagiivan Bam: [ aceept the smendmens.

Mr. Speaker: The question is:
“That in part {e) of sub-clause (2) of clause 19 of the Bill, the words ‘or as he may deem
necessary for carrying out the purposes of this Act’ be omitted.”

The motion was adopted.

Mr. Speaker: The question is:

“Phat clause 19, as amended, stand part of the Bill.”
The motin was adopted.

Clause 19, as amended, was added to the Bill.
Clause 20 was added to the Bill.

Shri T. T. Xrighnamachari: 1 move:

“That in s?b-clause (1) of clause 21 of the Bill, before the word ‘amount’. the word
‘aggregate’ be inserted.” . -
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Q 1 the Chair permits and if the Goverrunent is also agreeable, 1 would ke 10
move that the words 'per head’’ at the end should be deleted; because 1t 15
& question of dealing with aggregate wages of & number ot peopte. It shouid
therelore run ‘'ten wmes the aggregate alwount of such excess’'.

Mr, Speaker: Amendment moved:

“That in sub-clause (1) of clause 21 of the Bill, before the word ‘amount’, the word
‘aggregate’ be inserted, and the words 'per head’ at tne end be omitted.”’

The Honourable Shri Jagjivan Ram: 1 accept the amendment.

Mr. Speaker: The question is:

“That in sub-clause (1) of clause 21 of the Bill, before the word ‘amount’, the word
‘aggregate’ be inserted, aud the words ‘per head’ at the end be omitted.” :

The motion was adopted.

Mr. dSpeaker: The question is:

“That clause 21, as amended, stand part of the Bill.”

The motion war adopted.

Clause 21, as umended, was added to the Bill.

Shri K. Santhanam: It has been poipted out to me thst while the amend-
ment is quite acceptable, it may better be incorporated s sub-clause (1), and
§0 With your permission, Sir, 1 move:

*“In clause 22, for sub-clause (1)—the main portion—the following be substituted :

‘Any employer who pays to an employee less than the minimum ratea of wages fixed for
that employee's class of work or due to him under the provisions ot this Acs,
or intringes any order or rules made under secuon 13 of tma Act, snall be

P bie With impr ot either description for a term which may extend
to six months or with fine which may extend to five hundred rupees or with
r "
s \

Clause 13 was inserted in the Select Cummittee but they did not carry out
the consequential amendments in the latter ciayses, and as the clause stands
now the penulty is only for iniringing the right, but clause 13 provides muchi-
nery for tixing hours and for paywent for days of rest, and other matters. ln
these matters also the employee requires protection and it is to fill up this
lacuna that I have moved this amendment.

Mr, Speaker: There seems to be some confusion.

Shri K. Santhanam: The proviso stands us it is. I have not altered the
Proviso.
Mr. Speaker: Then I shall incorporate in the ameudment the provisp also.
Amendment moved:
““That for sub-clause (1) of clause 22 of the Bill, the following be substituted :
‘(1) Any employer who pays to an employee less than the minimum rates of wages fixed
for that employee’s class of work, or due to him under the provisions of this
Act, or infringes any order or rules made under Section 13, of this Act

be punishable with impri t of either description for a term which may
extend to six months, or with fine which may -extend to five hundred rupees, or

with both :
Provided that in imposing any fine for an offence under this sub-section, the Court
shall take into deration the ‘ofmyeompennﬁonllm‘iylwudtd
against the d in any p dings taken under section 20°.”

Mr. Naziruddin Ahmed: Sir, there is one inacouracy in this amendment
which I would like to point out. There is the expression ‘‘section 13 of this
‘Act.’”” The words ‘‘of this Act’’ are not necessary because under the

_clauses Act ‘‘section 18’’ means ‘‘section 13 of this Act.”’ These words should
" be omitted. -

Mr. Speaker: Yes, the words ‘‘of this Act” may be deleted from the

amendment as I have placed it before the House. ’
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The Honourable Shri Jagjivan Ram: Sir, 1 accept the amendment,

Shri M. Ananthasayanam Ayyangar: Sir, I s

t:1l think one smail amend

ment is necesyary. 1 should like to say that we should add the words ‘‘smount

due to him ' and say
or the amount due to him"”.

y at the beginning “either the mhifthum rates of wages fixed

Suri K, Santhanam: That was given me by the official draftsman.

Shri M. Ananthasayanam Ayyangar: He is wr
quoting the official draitsman? As 1t stands, ther
“‘amount due to him”’.

ong. What is the use of
e is a lacuna regardiug the

That is a lacuna and what is the good of not admitting

it? The employer may give the correct rate bug in calculating :inight give

"the wrong amount due.

So the reference to the amount should be there.

Mr. Speaker: I believe the Honourable Minister is willing to accept this.

The Honourable Shri Jagjivan Ram: Yes Sir.

Mr. Speaker: I hope there will be no further amendments. )

The questiown is:

“That for sub-clause (1) of clause 22 of the Bill, the following be substituted :

‘(1) Any employer who pays tv an employee less than the minimnum rates of wages fixed
for that employee's class of work, or less than the amount due Lo him under the
provisions of this Aci, or infringes any order or rules made under Section 13,

shall be punishable with impri t of either

description for a term which may

extend to six mouths, or with fine which may extend to five hundred rupees, or

with both :

Provided that in imposing any fine for an offence
shall take into consideration the
gainst the d in any pr dings taken

‘Phe motion was adopted.

Mr. Speaker: The question is:
“That clause 22, as amended, stund part of the Bill."”
The motion was adopted. .

Clause 22, as amended, was added to the Bill.

under this sub-section, the Court

of any compensation already awarded

under section 20°." D

Kazi Syed Karimuddin (C. I’. and Berar: Muslim) Sir, 1 move:
“That for clause 23 of the Bill, the following be substituted : )
‘23. Where any employer is churged with an offence against this Act, he shall be
entitled to prove that he has used due diligence to enforce the execution of this

Act and on such proof ae shall be acquitted’.”

For prosecuting the einployer under cluuse 22, there are three cond tions laid
down. Firstly, that a complaint is necessary and secoudly sanction is necessary
and thirdly the complaint should be instituted within six months from the date
of the commission of the offence. Clause 23 lays down that if the employer is
prosecuted and if the charge is proved against him, he has a right to make
an application and to lodge a complaint that somebody else and not he is the
real offender and on his complaint the other man will be prosecuted. This

principle is very unsound. The Government lays

down these three conditions

" to prosecute the employer but there is absolutely no condition for the employer

o prosecute anybody else that he wants to prosec

ute. The employer, if he

‘has any hireling can lodge a complaint against him, and the latter can come to

court and say that he admits the offence.

In this way the employer evades

himself by putting up a scapegoat. Secondly the prosecutions can be vexatious
.also. If the employer is a richman and wants to evade the responsibility and
“wents to prosecute another man, under this clause he is entitled to prosecute
and exemine witnesses. I really do not understand as to why this duty of

prosecution should not be shouldered by the Government.

Before a prosscution

is launched against an employer, there should be investigation, the investigating
! officer should try to find out as to who is the real culprit, the plea of the em-
ployer that somebody else and not he is the culprit should be examin-

1pr. M. cod and the Government should take the

responsibility of prosecuting

T the employer or anybody else. Instead of this, the poliey of drift
‘aund the policy of seving the employer, is embodied in clause 23. It will be. just



MINIMUM WAGES BILL 409

like this, 8ir. If a man is prosecuted of murder, he-could come to court and say
that somebody else and not he is responsible for this murder and the prosecution
should allow him to examine witnesses against the other man and if he is con-
victed, then he is free; if he is not convieted, then the trial should go on. My
submission therefore, Sir, is that a very unsound principle of law is embodied in

Clause 23 and T trust that my amendment will be accepted.

Mr, Speaker: Amendment moved:

“That for clause 23 of the Bill, the following be substituted :-
‘25. Where any employer is charged with an offence agaitif this Act. he shall be
entitled to prove. that he has used due diligence to enfgree the execution of this

Act and on such proof he shall be acquitted’.” *

I should like. to know, first of all. what the Honourable Minister has to say.
Thereafter, other mergbers may speak.

The Honourable Shri Jaglivan Ram: T am not going to accept this amend-
ment, Sir.

Mr. Naziruddin Ahmad: Sir. T rise to support the amendment. Tn fact.
rhe clause seems o have been inserted for the first time during the Select Com-
mittee stage and it seems $hat accepting its principle. even its draftemanshi:
has not been carefully considered. Tt has certain loopholes. First of all. it is
initially unsound.  The Bill has provided certain safeguards in prosecuting
rersoms under the Bill. In fact. there is the condition that a public servant
~omplains and a public servant gives a sanction, and Fhen there is a period of
limitation. These safeguards to a large extent afford a reasonable basis for a
prosecut‘on and. as has been pointed out by Mr. Kazi Karimuddin. that the_
prosecution by the Public Prosecutor or by the Police or the Government ensures
fairness in the prosecution. But now, as soon as a man ix prosecuted. after due
anquiry, and what is very important. when the case is proved against him, when
his guilt reasonably established, then he is given the right of purchasing hi_s immu-
nity bv fnding out a suitable scape-goat. It may be that he prosecutes an innocert
nan frivolously and if the scape-gont agrees to undertake the responsibility of a'd»-
mitting the offence. the scape-goat gets convicted. If the offenders’ first vic-
tims is acquifted. Clause 28 doer not debar the offender in danger from changing
scene and prosecuting vet another man. He will say: ‘“The man who Is
scquitted is not the real culprit but I now think somebody else is.
The amendment however keeps the spirit of the Clause and prevents
the above abuses. The whole Clause is based upon an unsopné!
orinciple. There i& no reason why there should be so much anxiety
:0 protect an employer who has. prima facie, committed an offence. It was given
»ut yesterday in support of this Clause that a man who can prove his innccence
must be acquitted and it is supposed that this Clause 23 for_the first tEe
zives him that opportunity. But T submit that it is well known thet irrespec 3
»f clause 28 a man who is innocent. against whom the case has not been pmved
vith reasonable certainty, goes scot free. Clause 23 is thu§ UDNECESSAry &N
mischievous. Tt may be due to an undue anxiety to save an innocent man but
t may let off a guilty man and conviet an innocent man. Again .there arz the
uncertainties of such a procedure. It will lead to.corrupt practices ;:nA en-
rourage the securing of conviction of men who sare really innocent bub who ‘I)ng_}:
se a willing partv in the prosecution. In the circumstances, T beg to submi
that if the clause is to be retained, it should not be reta_med in the existing
form but in the smended form as proposed by Mr. Knzi Karimuddin: .

Dr. B. Pattabhi Sitaramayys (Madras: General): Mr. Speaker, Sir, [
should like to sayv a few words in support cf the amendment before the.' House.
Refore I do so T must explain my own position, because I was a signatory to the
Report of the Select Committee. The Select Committee sittings of this House
are 8o timed that thev invariably collide with the sittings of another Committee
which exactly sita in the same hours. T do not say that T was not present at
the time at which this clause was passed. T have a vague recollection that T
was present. T allowed the things o pass, possibly through inadvertence, and in
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the Select Committee things are done in such a hurry and we have the dis
advantage of the Honourable Minister not being present at the first fwo sittings.
I believe, and I am apt to make a confusion between one Select Committee and
snother because we are called up to so many Select Committees in such quick
succession,—that I cannot exactly say how guilty T am or whether T am guiltless.
Be that as it may, even if I were guilty, 1 would like to make amends for this
now in the House.

8ir, this Clause is an undersirable clause. Tt reminds me of the long years
*hat I have spent in jail in which I found always about 800 people,—old, with-
ored, wisened, emitting a musty and semi cadaverous odour, handling a small
broom and trying to move it this side and that side, within a range of
6 inches and spending their morning hours from 7 to 8 on this work. Who are these
gentlemen, T said, and T began to put mvself into communication with them
and asked them who thev were. Thev said, “‘Sir, we are only innocent penple.
We have been sent by our Patel hecause our Patel is in the habit of making
illicit liquor. After Prohibition has been introduced almost everybody addicted
to drink is making illicit liquor but they have got certain men of my type. I
have no wife or children and to me this is a better abode than my little hut and
here mv food is ensured.” And in the Vellore iail, out of a nopulation of
200.000 penple there is invariably a strencth of 300 to 600 prohibition prisoners.
There neople come verv handv to the Patels. The Patels make nots of monev
by hoiling pots of lionor and then thev use these people as their proxies. and if
a village Patel can do that, how much more can an emplover who can command
enormous sums of monev not do the same? Besides, if we should go and put
this instrument into his hands, thinegs would be somewhat awkward. The other
dav, 8ir, if T mav quote the example in regard to the Commerce Depariment.
the Honourahle Minister for Commerce was so graceful as to withdraw, Clause

10 of that Bill. Which was of a similar tvpe and T hope the Labour Minister
aleo will be pleased to withdraw this Clause.

S K0 S TP s 2o () e DO Glla Sle (el S el

» &N S‘employer, ol S rr g ado gl - e WYy s
€ o - 2 ol gme o - 2 WS LS Juaxd view! point
I & e edie giayg S @ S ol S 2 n e
JUd e = o (par S gyl S ool cgeps Al & e
oS B e e Koo e & 258 e o oo Wl & e
ol ol -2 M e 550 - WB e ol ] et
US el o € bl oy IS5 5 el 2o A o5 et
WS e Sl -2 s S By & P oen
82 U5 oW ehtill 8- e o i p o e
that he has used due diligence to enforce the execution of this Act.
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Pandit Balkrishna Sharma (U. P.: General): Mr. Speaker, may I, on & point
of information know, Sir, how the Honourable Member hag been’ rather clever
enough to impute into the clause which he is saying for instance, ‘my reading
of the clause iz that it does mot place any burden on the employer. 1t on'y
gives him an opportunity’.

Mr. Speaker: The Honourable Member may argue the point later.
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(English translation of the above speech.)

Pandit Thakur Das Bhargava (East Punjab: General): Sir, I am amazed to
see the sectior 23. T object to the view point taken here with reference to the
term ‘employer’. It means as if in a criminal case you suggest to a person to
offer an innocent man as a criminal. As far as I think, the section exceeds the
limit of the provision of even the Indian Penal Code. If a person is innocent and
to prove his innocence he has to prove the guilt of some one else. T would call it
an extreme injustice which has no parallel in any legislation. Again, if a man
has first to establish ‘that he has used due diligence to enforce the execution of
this Act,” and ‘that the other party has committed an offence without his
knowledge, consent or connivance, then all this means that vou put umneces-
sary burden on him to prove his innocence. The infention of the law cannot
necessarily be to put the onus of proof of due diligence and of other matters
mentiored in the Act. on the man who has already proved his innocence. Tt
may be.true that the onus of proof is thrown on him so that every man must do
his duty. If it is so, it is a different matter. But it will be a great injustice to
the innocent man if he were to prove his innocence, his absence of knowledge.
and his good behaviour etc. T beg to submit that it is not befitting to treat
such an emplover with unnecessary hardship.

Pandit Balkrishna Sharma: Mr. Speaker, may I, on a point of information
know, Sir, how the Honourable Member has been rather clever' enongh in
impute into the clause things which he is saying for instance, ‘mv readine of
the clause is that it does not place any burden on the employer. Tt only give«
him an opportunity’. : ‘

Mr, Speaker: The Honourable Member ‘may argue the point later.

Pandit Thakur Das Bhargava: T understand thiz objection thus: as if you
were to put n man in the dock and say to him ‘““you are given this concession’’.
T would say that everv accused person is given concession of proving his innc.-
cence, but in the Section the phrase ‘due diligence to enforce the execution
of this Aect’ is added tr the detriment of the employer. At the same time. he
has been given an opportunity to offer some other person in his place and to
prove that he is the onlv man who has eommitted the offence. Sir. T was told
an interesting fact about a state prison. He said that if any person in the state
is sent to the prison he sends then his substitute. The prisoner remains »ut of the
vrison, while his substitute remains inside it. But the situation as envisaged
here is still worse. Such a law.does not exist under any. civilised Government.
In view of this concession thet an emplover may offer another man as the offen-
der, it is just vossible that his information may be wrong. and that the man
whom he wants 10 hold as the criminal may actually be innoeent. [nder the
present circumstances it may happen that if ‘A’ is charged with an offence in a
court he shall «ay that he has not done the offence hut ‘B*® has done it. Then
if ‘A’ is discharged, ‘B’ is caught and if ‘B’ says that ‘C’ is an offender. ‘C’
will be canght  This all means that the task of tracine the real enlprit which
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neither the police nor the Government can do is placed ou the shoulders of the

innocent employer.

I would say to Pandit Balkishna that the purport of the whole of section
23 is -this -that in case the employer wants to take advantage of it, it devolves
upon him to cffer such a man who may actually be innocent, and by giving
his name he may entangle him. Under this law, an offender to save himself
would offer such & man who may be innocent. It is not only necessary under
this section for the employer to prove himself not guilty, but he has also to
prove that he has used due diligence to enforce the execution of this Act and
that the other person committed the offence without his knowledge, vonsent
and connivaace.

Thus by-doing so he will be discharged, but he will take upon himself the
responsibility of getting the other man who may be innocent punished by
naming him as the offender.

Such a law is against both the public policy and the public morals.

Shri K. Santhanam: May 1 ask the Honourable Member whether some-
one should not be responsible? It is & case of appointment of labour.

Mr. Speaker: I would in this connection invite the attention of the Hono-
urable Member, who is arguing, to the definition of the word ‘‘employer,”’
that is one part of it and to the penal clause which we just adopted wiz
clause 22,

Shri M. Ananthagayanam Ayyangar: Without clause 23 he will be defeatirz
Lis own purpose.

Mr, Speaker: 1 would invite the attention of the Honourable Members to
the definition of the word ‘employer’ as also to the fact that the offence is com-
witted without any prior intention on the employer’s part. I think these are
linked with clause 20. I am not arguing on merits but only" giving a point for
consideration,

It is time for the House to adjourn now and we shall resume dicussion on
Monday. The House will adjourn and re-assemble on Monday 11 O’clock.

The Assembly then adjourned till Eleven of the Clock on Monday, the 9th
February, 1948.
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